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' - This applicatiox 35 In 18.10.9% _ None for the applicant‘ Mr
w’;-,p, o t;?._~,x;: ;ml:l ,;w‘-m.'\) time - ' '| o.samma » A1 o G.5.C for espon-
o7 h v . 3] 3. S0/ [} -
' L T derosited vide ! t gents No.3 & 4. None for thg,éthe
1PO 8D No ?Q?}/éé ' respondents. ’
T | ’
. Dated - /‘& ' 1ist for consideration of
]
L Ry it ~i~agmissian o 12.11.1996-
,,é u,v RestiTer. | 5 /°/£ mn

. a s P dents.
A)<oi” - :
| b ’ Tssue notice on the rmt J
"~
w oS- hob 0 ! dents pe fore admission. Retur'--
t
ple within oneé month . ‘

List for show cause and

- o =

consideration of admission °1

- 11 ‘12 '960

1
¢
-
i
»
.
v
.
L
- - - -
—-

.-&—-F-‘ = i e
2




i@ B “zt

NO. 238 Qf.1996 . =~ %

13—12-96 11.12.96 m—. B8.P.Deka with Mr.
‘“‘“_‘____ - 1 -

Bhuyan for the' applicant.
Noh'es 1ssund b s

oy e TP - None- for the responder
LN g ) ¢ K R X . .
. Contannze p&&%\LS\“&* St e, 30 ﬂ, C.
_ D Ne. k129 + 4,13’3-04:_ ‘ .Steps have not been tal
§ ‘ 6. t2.94 AN ‘Applicant 1's directed to take
' -1 " mgig Jrith

SRS in 3(threé) days. -

f T L
- PN M LM i AR \ ‘List 6ér consideration ol

ﬁ.v M %(A admission on 3.1. 1997.
§pn~h (N P A ‘ '

Zsm CW’O’V‘ ML W '

——a— g

.Deka for the applicant. M
G. Sarma.Addl.c.c S.C for respondents N.

3 & 4 seeks time for submission of show
causeo

List for show cause and considera-

tion of admission on 24.1.97. 7

‘;A ~ Registry to delet: the name of /
Raflway c}ox:‘nsel 'from this case as the ©

, case is~ ot relate, ™ to the Railways.

Pg

-

29.1.97 Mr G.Sarma,learned Addi «CeG.S.C

appearing for respondents No.l to 5 submid
that - inspite of his best effort he has
not received the written statement. EmFrom
the order sheet it appears that several
adjouWnts have been taken for filing
\ the written statement Reemxwmr , x ook

xmﬂ Mrs M.Das. learned Government Advocate

‘Assam also prays for time because accor-
ding to her no COpy was received by her.

1

contd...
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29.1.97 The Registry has informed that the
6:“:‘\—‘77‘?- - senior Covernment Advocate, ABSdmA “J
— Dr Y.K.Phukan has already.receivvd I
9 MOt s aeuﬂv Lenyed the copy. This type of submisslon (
wd K—“ /=3 cannot be zncourayed. Huwaver, tor ‘I
&72*4»@ 5 ane M the cnds of justice, we allow 10 [

) e days time to file written stu.emont. |

3) A AJ/S M Ao If no written statement is filed ~n ‘
é , /‘p‘fop‘."’m W - the next date the gsasc will preceed \

7 77 % ' without the written statement.

5/2—- List on 10.2.97 for written {

statement and further ordars.

1R Sy N ST X BN _ J |
AP - o b %&.J

% T Member Vice-Chalirnan

ig, .
31>

—— _,_,\.}
10.2.97 No  show caus'e/z:reply has  peer :'/«
submitted. Perused 3#€ apriication,
Mr.S.P. Deka ap~=ing on lLeha.g : J
)@ﬁ“a}ar';: S-garma, o HRAN TS /

/ appearing on Oehattme respy Co

," Heard Dr. Phuker. Govt.Advocate, y
P Meghalaya also. By 27tk March (997 resp:ndentsl

e may file written statement serving a cupy cn -
. the applicant and the appiicanr may file
written statement if sSo advised in the

meantime.

N 1. .
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<7 only today. ¢ por Lhe ofbo
. A Qoegletrar on 12.2.71 §v nac
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24.6.97

3-tt- oF

Member Vice-Chairman
—
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| 4.11.97 Heard Mr S.P.Deka,learned counsel
for the applicant, Mr G.Sarma,learned Addl.
C.G.8.C for respondents 1-4 and Ms M.Das,
) 5 learned Govt. Advocate, Assam for respcndent
!ﬂ?‘ No.5. Hearing concluded. Judgment delivered
Cepr 9 Ji ,}.“97:./, in open Court, kept in separate sheets.
| '7: b ) dD The applicaticn is disposed of -in
:_”7' ) /A f"‘"‘ ,W7 terms cf the order. No order as to costs.
A B/ C '
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O.A. 238 of 199%
/
Mr.. ©.8.Beka Deka wappeers aonhebeéhalf  of
appligahtsmas, “ |
Dr. Y.K.Phukan, learned Sr. Govt.
Advocate, Assam prays for adjournment. Mr.
Dek@a and Mr. G.Sarma, learned Addl.C.G.S.C.

have no objection. Accordingly the éase is

adjourned till 8.8.1997.

List on 8.8.97 for hearing.



ENTRAL ADMINISTRATIVE TRISUNAL
aUJAhA-I BENCH :::CUWARATI=S5.

\\ O.A«NO, 238 of 199 6. ‘o
4. .
DAT.‘:.!J Ol’ DrCISIONaooa}olocl???noa.oe
i1 Smti. Kiran ROy . (PETITIONER(S)
 shri s.p.peka . ADVOCAIE roR wHE
T T AT WA TYL AW SR W ST o S TR 4. R T P e g e ke T e e L it 5 . = PETIFDIO]:}‘-‘R(S)
VER3US
. Union of India & Ors. - RESPONULHT (S)
Shri G.Sarma,Addl.C.G.S.C & Mrs M.Das ADVOCATE TFOR Til
o L T A T e e T (S)

Govt.. Advocate Assanm « TS PONDLNT

t .-
e,

HON'BLY JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN
CE HON'BLE SHRI G.Le smcmmn, ADMINISTRATIVE MEMBER

lqA

1.~ Whether \eporters of local papers may be allowed to
see the Judgmint 7?2

=3
us
2

+3

2. - To be referrcd to the Reporter or Mot 7.......cac. .- o
3. whether their Lordships wish to see the fair copy

of the judgment ? ] L N
4. wWwhether the Judgment is to be circulated to the other

Benches 7

Judgnent delivered by Hon'ble ‘ Vice-Chairman. - ‘
¥ - o
‘ .
L e
4
/
%



®

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH .
original Application No. 238 of 1996.

Date of Order : This the 4th Day of‘§0vember.1997.

Justice Shri D.N.Baruah,Vice-Chairmane.

Shri G.L.Sanglyine, Administrative Member.

Smt Kiran Roy,

Wife of “shri Himangsu Sekhar ROY,

resident of Quarter No.266/A,

west Cotanagar,Guwahati-11. « « sApplicant.

By Advocate shri S.P.Deka.
- Versus =

1. Principal Director of:Audit,
N.F.Raillway, Maligaon,
Ql'ﬂahati" 12.

2. Deputy Director of Audit,
N.F.Railway, Maligaon,

3. Union of india
represented by the Comptroller & Auditor
General of India,
New Delhi.

4. The Regional Director (NER),
Staff Selection Commission,
Guwahati .

S . The Deputy Ccmmissioner,
Kamrup, Guwahati. . « « Respondents

By advocate Shri G.Sarma,Addl.C.G.S.C
for respondents No. 1 to @ and Ms M.Das
Govt .Advocate, Assam for respondent NoO.5.

ORDER

BARUAH J.(V.C)

The applicant has approached this Tribunal against

' the Annexure-VI impugned order dated 25.4.1996 by which

the claim of the applicant was rejected. The facts are :
' the applicant belongs to general category. She
was however, married to a Namasudra community which is

recognised as one of the listed castes under the Constitution.

contd . .2
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2. Pursuant to an'advertisement. the applicant applied
for the post of LIC. A selecticn was held and the applicant
states that she was selected even. in the general category.
However, she was appointed in a post earmarked for the
schgduled caste candidate. Her appointment was later on
cancelled by the authorities. The applicant being aggrieved
approached this Tribunal by filing 0.A.N0.177/92 and the
sald O.A was dismissed on 18.9.1995 holding that the *
applicant was not entitled to be appointed in the scheduled
caste quota. The Tribunal in the aforesaid judgment also
observed thus :

“However, it is open to the respon-

dents to consider applicant's

appointment without reference to

the rule of reservation, if found
eligible.”

Against that the applicant filed a representation before ~.
the authority and the representation was disposed of on
25.4.1996 re jecting the claim by Annexure-vI. The applicant
has ncw approached this Tribunal by the C.A. In due course

the respondents have filed written statement.

3. Heard Mr S.P.Deka, learned ccunsel appearing on
behalf of the applicant and Mr G.Sarma,learned Addl.C.G.S.C
for respondents No.l to 4 and Ms M.Das, learned Government
advocate, Assam for respondent NoO.5.

4. The main grievance of Mr Deka is that the authority
did not consider the case of the applicant though the
applicant was entitled to be appocinted as a general candi-
date. The impugned Annexuré—VI order is a cryptic and non
speaking one. NO reason has been assigned for rejection

of the claim of the applicant. Mr G.Sarma, learned Addl.
C.G.3.C very fairly conceeds that the impugned Annexure-VI
order is not a speaking order. Ms M.Das, learned Government

advocate, Assam also makes a similar submission.Considering

%é/ contdes.3
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the submissions cf the counsel for the parties, we are of
the opinion that impugned Annexure=-VI order re jecting the
claim of the applicant cannot sustain in law in as much as
the crder 1is without reason and a ncn speaking ope on

the said Annexure-VI order it is aifficult for this Tribunal
to examine the iegality.and validity of the order « -ACCOr =
dingly we set aside mnexure-VI order and remand the case
to the authorities to consider the case of the applicant
afresh and thereafter to pass a reascned order. The
respcndents are directed to dispose of the case as early
as possible and at any rate within a period of two months

from the date of receipt this order .

Considering the entire facts and circumstances of

the case we however, make no order as to costse.

Cxf

( D.N.BARUAH )
VICE CHAIRMAN

Pg
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH.

BETWEEN

Smti. Kiran Roy,

" W/0 -Shri Himangsu Sekhar Roy,

resident of Quarter No.266/A,

»

v

)Y ‘o

West Gotanagar, Guwahati -11 ... Applicantﬁ?i
Y

1,

1, PARTICULARS OF THE ORDER AGAINST WHICH TEIS

AND

?rincipal Director of Audit,
N.F.Railway, Maligaon,
Guwahati -12.

Deputy Director of Audit,.
N.F.Railway, Maligaon,
Guwahati -12.

Union of India, represented
by the Camptroller & Auditor
General of India,

New Delhi,

The Regional Director (NER)
Staff‘Seléction Commission,

Guwahatil.

The Deputy Commissioner, Kamrup,

Guwahati.

L

2

~—

voos Respondents.

APFLICATION IS5 MADE:

This application is directed against S.0.0.
No.64 dated 6.8.1992 issued by the Deputy Director,

Administration, whereby the service of the applicant

has been terminated w.e.f. 6.8.'92 and No,Admn/1-2B/

85/2B/1135 dtd.25.04.'96 issued by Deputy Directdr,
Administration, rejecting the representation of applicant.

00 20



2. JURISDICTION OF THE-TRIBUNAL:

The applicant declares that the subject matter
of the orders against which she seeks remedy is within
the jurisdiction of this Hon'ble Tribunal. . e

3. LIMITATTION:

The applicant further declares that this
application is within the limitation period prescribed
under Section 21 of the Administrative Tribunal Act,1985,

4. FACIS OF THE CASE:

i, ~That the applicant is a citizen of India and as
such she is entitlad to all the rights, privileges and \
protection as guaranteed by the Constitution of Indig. Cgi

-

ii.  That the applicant is married to Sri Himangsu Roy,

who belongs to Namasudra Community which is redognised

‘as Scheduled Caste under the Constitution (Scheduled Caste)

Order 1950 as amended by the Scheduled Caste and Scheduled
Tribes List (Modification Order) 1976.
After marriage, the applicant has attained the

RGP T T

status of S,C. and she has been accepted and recognised

as such for all purposes by the Scheduled Caste Community.
The applicant has also been granted Scheduled Caste
Certificate by the Asom Anusuchit Jati Parishad, Assam,
which has also been countersigned by the Deputy Commissioner,
Kamrup.

A copy of the Caste Certificate‘is

annexed herewith and marked as Annexure I.

iii.  That in the year 19895 in response to an adver-
tisement issued by the Staff Selection Commission, the
applicant applied for the past of Clerk in the Scheduled
Caste reserve quota. The applicant submitted all certificates

and testimonials including Caste Certificate with the petition

...3.
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iv. That, subsequently the selection examination was
held for the post and in the said examination the applicant
was declared selected for the post against reserve quota.

After the selection, her name was recommended by the Stgff

e Ry

Selection Commission to the Principal Director of Audit,

N.F.Railway, Maligaon. Pursuant to the said recommendation -

_{

the Principal Director of Audit, N.F.Railway issued a
letter dated 5.12,90 whereby the applicant was ssked |
wbether'she was willing to be appointed in the post of
Clerk with certain conditions as were mentioned in the
Said letter.

A copy of the letter dtd. 5.12.90

is annexed herewith as Annexure II,

V. That the applicant accepted the conditions imposed
for appofhtment and she joined her post gs blerk on
14.8.1991 in the affice of the Principal Director of
'ﬂudit,.N.F.Railway, Maligaon. After her joining the post
of Clerk on 5.3.91 the Principal Director of Andit issued
her appoin@mént order on the same day vide'S.0.0. No.109 ‘
dated 5.3.0L. . |

.A copy of the appointment order dtd.

5.3.91 is annexed herewith as Annexure 11T,

vi., That since her joining the said post of =Clerk, the
applicant had been working with all sincerity, deyotion and
to the satisfaction of all concerned and hhere has n-ever
been any complaint either against her conduct or against
her performance. But all of a sudden, the Deputy Director,
Administration, issued an office order No.S.0.0. 64 dtd.,
6.8.1992 terminating the service of the applicant with
effect from 6.8.92 (AN) on the alleged ground that the
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applicant does not belong to Scheduled Caste Community.

A copy of the termlnatlon order dated

6.8.92 is annexed as Annexure IV,

vii, | That it is stated that before issuing the order
of termination, proper‘procedure was not followed by the
Respondents and no opportunity was afforded to the
applicant to defend herself agéinst the order of term;nation.
instgad of following the laid down procedure the respondents
imposed the heaviest punishment of termination fram the
service in utter violation of the laid down rules and the

principle of natural justice.

viii.  That, it may be Stated that the said order of
termination was sent to the applicant through postal service
whed she was'lying ill., After recovery from her illness,
the applicant went to the office to enqyire into the matter
and reéuestéd respondent No. 1 and 2 to allow her to joln
hernduties-but she was not allowed to do so. It may,
however, be stated here that she has not yet been relieved
of her duties and she has not handed over chagge to anyone;

nor has mny one joined the post which is lying vacant.

ix,  That, it is stated that the Scheduled Caste

|

Certificate issued to the petitioner by the Asom Anusuchit
Jati Parishadé}Assam‘is a genuine bne which was issued
after following the laid down procedure and which has been

duly countersigned by the Deputy Commissioner, Kamrup.

Xo That it is stated that although the petitioner was
a caste Hindu by birth, agter her marriage with a pérson '
belonging to_Scheduled Caste, she has become a member of

the Scheduled Caste by marriage and she has been accepted

as such by the Scheduled Caste Community.

x
g
:
g
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xi. That the impugned- order of termination is illegal

and violative of the princkples of natural justice in-as-much-
as the applicant was not given any opportunity to defend
herself before the drastic action of termination was taken, gb
xii. That against the illegal and unjustified order of 02
terminatipn.the applicant approached this Hon'ble Tribunal §
in 0.A, 177/92 and this Hon'ble Tribuéi by order dgted lé
18th September, 1995 in the aforesaid case, while dismissing
the 0.A. observed fhat it was open to the respondents to w

consider applicant"s appointment without reference to the

rule of feservation, if found eligible.
. 4 copy of the Order is at Annexure V.
xiii, ° That pursuant to the said srder of this Hon'ble

Tribunal the applicant submitted a representation to the
authorities on 6.12,"95 piaying for considering the case

¢f the applicant for appointment as a elerk. But most
unfortunately the representation of the applicant has

’been rejected by the authorities. In the order of rejection
of the representation no reason whatsoever has been shown
for having done so. . It merely says that the representation

has been rejected.

A copy of the order of rejection of the

representation is at Annexure VI,

S. GROUNDS FOR APRPEAL:

i. For that the applicant having acquired the status

.of Scheduled Caste by marriage the respondents cannot deny
—___—x

her the privilege enaoyed by Scheduged Caste candidatés in

matters of appointment.

ii. For that the'applicant having been granted Scheduled
Caste Certificate by the Asom Anusuchit Jati Parishad, Assanm

... 6.




which is the competent authority to issue such Certificate,
and the Certificate having been:duly countersigned by the
Deputy Commissioner, the respondents cannot question its

genuinenessror'validity and cannot reject it. The @eputy

JCiven ﬁ{ogp,

Commissioner must have verified the ant8cedents of the
///épplicant before countersigning the Certificate.

iii, For that the respondents have terminated the

service of the applicént without following the due procedure
//?laid down in rules and without affording an opportunity to

the applicant to defend herself before taking such a drastic

action of termination.

iv; For that the action of the respondents 1s violative
of the service laws and principles of natural justice-
in-gg-mjch-as the applicant was appointed on the recommendatim
of the Staff Selection Commission and she joined her duties
and served for nearly 1 year and a half, and therefore, she
outht to have been given a chance to defend herself before

taking such a drastic action.

v. Far that the Deputy Commissioner after having
countersigned the Certificate on due verification cannot
cancel the certificate without affording an opportunity to
the applicant td adduce evidences in support of her claim.

- But instead, action was taken behind the back of the applicant.

vi, For that, the applicant worked in the post for
nearly amx& one year and a half after being dgﬁiy appointed
and therefore she cannot be thrown out without affording her
an opportuhity to defend herself agaist the order of

termination.

vii. For that no speaking order was passed while rejectirg

® e 7Q
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the representation of the petitionet and no reason

whatsoever has been shown for rejecting the representation;§b

viii: Fot that, as per direction of the Hon'ble
Trihunal the petitioner's case for appointment could have
been considersd without reference to the rule of reserva- .

tion as the applicant was eligible for the post.

ix, For that the action was taken behind the back
of the applicant and as such she did not get any chance
to defend herself.'

X. For that the action of the respondents violates

Articles 14, 16 and 311 of the Canstitutiom of India.

6. DETAILS OF REMEDIES BXHAUSTED:

The applicant declares that she has exhausted
all avenues for relief and as such she has no other
alternative remedy available to her except apppoaching
this Hon'ble Tribunal by this petition.

{ | 7. T©HB MATTER IF PREVIOUSLY FILED AND IS PENDING BEFORE
ANY COURT:

The applicant states that she approached this Hon'ble

P

~ Tribuadl in 0.4,177/92 but it was dismissed with a

direction that the respondents may consider applicapt"s

appointment without reference to the rule of reservation,
if found eligible. No other case is pending ralating to
this matter in any Court. The applicant's case has been

rejected for appointment without any speaking order.

| 8. RELIEFS SOUGHT:
The applicant seeks the following reliefs:-
(L) Office order issued vide S.,0.0. No.64 dt.
6.8.92 (Annexure IV) be set aside and
quashed.”

(11) To alkwthe applicant to resume her duties




o\

treating her as on continuous service and givng

her all sérvice benefits including back wages. %$5
4

(iii) Ank other relief/reliefs that may be granted by

your Lordships.
(iV)Cost of the spit.

9. INTERIM RELIEF PRAYED FOR:

Pending disposal of the case the operation of the
impugned orders No.S.0.0. No.64 dt. 6.8.92 and drders.
conveyed under No.Admn/1-2B/85/2B/1135 dt. 25.04.'96
@nnexures IV and VI respectively) MAY BB stayed, and the
respondents directed to allow the applicant to resume

her duties.

lo. e * e 0 \-.-“"

11: PARTICULARS OF THE I,P,O0.

I.P.0. No. B U 444566 .
Date _ 7. [0. 9% .
Payable at Guwahati.

12, LIST OF BNCLOSURES:
As in the Index.

LI 4 9' ~.




VERIFICATION

I, Shrimati Kiran Roy, W/0 Shri Himangsu Roy,
aged about 34 years, resident af Quarter No.266/4,
Nest Gotanagar, Maligaon, Guwahati -11 in the district
of Kamrup, Assam do hereby verify the contents of
paragréph 1 to 9 and 11 and 12 of this application

are-true to my knowledge and belief and I have not

suppressed any material fact. N
And 1 sign this verification this the ﬂtﬁiday
0 o ,

of Sep ber, 1996.

(Signature of the applicent)

e,




Boolk Mo, S0 Serial Mo.4960

ASOM ANMUSUCHIT JI8TT PARISHAD
Chendluthd, Guwahati~281003

Regd., Mo. 1406 of 198182

THIS I8 TO CERTIFY THAT Smt.Kirfon Roy, wife of
‘Bhri Himangshu Roy of Village Adarsha Colony, Maligaon, in
the district of FKamrup of the State of Assam belongs to
Namasudra Castes which is recognised as a Scheduled Castes
under the Constitution (Schuduled Castes), Order 19%0 as
amended by the Scheduled Castes and Scheduled Tribes lLists
{(Madification order) 1974,

Smt.kiron Roy and/or her family ordinarily resides
in Village Adarsha Colony, Maligaon of Kamreup disteict of the

State of Smsan.

Signatuwre v Sds Tllegible
Dasignating Fresident
. Soal

o fmom Anusuachilt Jatd Faridebhad

Flace @ Guwabati

Slhacte & Mwmsam

Countersigned @ Seal
ST legihle .
Fonr Depulty Commissioner,
Kamiujr, Guuwabatd o Assam.

Pate » 14711784,
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‘ S - ANNEXURE ~ II

NV , PoReaistered with ﬁﬁk"DHi&vf/
COFFICE OF THE PRIMCIFOL DIRECTOR OF AUDILTY,

HoF o RETLWAY, FALIGAON, GUWAHSTT .

Mo Adan AL -2/8578871810 24 Db, GAL271990.,

Merme

With reference to her recommendation by the Staff
Belection Commission, Buwahati for a temporary post of Clerk
in this office in the scale of pay of Re.?5%0-20-1150-FR-25-
1500/~ plus the usual allowances sanctionsd by the Govg.mf
India, Smt.Kiron Kalita (Roy) is informed that she is likely
te be offered an appointment  in the aforssaid post in this
affice. If she is offered the said post her appoinltment will
he subdect to the following terms and conditions

i} The appointment will be purely temporary and
will be governed by the Central Civil Services (Temporary
Serwdoe) Fule 19446 as amended from time Lo time. Her services
are liable to bee terminated without assigning any reasons
wicler Kule & idbid.

1i) Bhe will be liable to be appointed at and
transferred to  any  branch  office of the office of the
Frodpirector of fudit, MG Radlway edther already in existence
ar likely to be foresd in futwre. The braoches at present are

at Dibrugarbh  Town, Silchar, Lumding, New Bongaigaon,
Alipwrduar Jney Mew Jalpaiguri, Katihar.

1ii) Hhe will be on probation for & period of 2Z{iwo)
FEETE . :

iv) Mot applicable.

v) She will have to compdy with the reguirements of
the Central Civil Services {(Conduct) Rules, 19464 and the
Flural Marriage Act. ALL Rules or orders alrveady in existence
or issued from time to time regarding Attendance, duties,
discipline, conditions of SBervice estc. will automatically be
applicablse to her,

vil If she belongs to Scheduled Caste and professe

the Hindu/Sikh religion, she should report any change of

gyuliqimn te the  appointing  awthority dmmediately  such &
change takes place.

p
2. If the above conditions are acceptable to her, she
should sign the enclosed acceptance letter and send the same
immediately o as  to reach  this office not  Later than
24712790 for considering her CAsE for aoffering her
appointment for the post mentioned above. I the acceptance
letter is not received in this office by the above due date,
it will be assumed that she is not interested for employment

Lo im this organmisation and her case will not be considered

ACEULTT

E If she accepts the above terms and conditions, she

should submit the following documents alonguwith the

avceptance letter.

i) Attestation From {(enclosed) duly completed.
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: Ny i1} Certificate of character in the form enclosed

fromn the Head of the Educational Institution last atiended or
VAR case such a certificate cannot be obtained, a certificate
Cin the same form from & Gazetted Officer (in both case, duly
attested by a District Magistrate, Sub-Divi. Magistrate or
St pendiary st Tl ase Faecutive Magistrate). Thiwg
certificate should have reference to the E/yearﬁ immediately
pracesding .

i) A Hohedule Castes  Tribes certificate in the form
enclosed fraom & District Magistrate, fAdditional Dist.
Magistrate, Collector, Dy.Commissioner, Addl.Dy.Commissioner,
Dy.Collector, Firat Class Stipendiary Magistrate, City
Magistrate, Sub-Divl. Magistrate not below the rank of First -

- Class Stipendiary Magistrate, Taluka Magistrate, Executive
Magistrate, Extra #fsstt. Commissioner, Chief Fresidehcy
Magistrate, Fresidency Magistrate, Addi.Chief FPresidency
Magistrate, Revenueg O0fficer not below the rank of Tehsildar,
CBub-Divisional Officer of the area where she or her family
normally resides.

ivy A declaration in the form enclosed indicating
whether her husband has eore than one wife Living.

@3 Moo obdection  certificate from  her previows
smployes.

vi) Displaced person certificate from a BGazetted
Officer of the Central Govt. or from a District Magistrate
anchAor eligibility certiftifate issued by the Govi.of India or
Citizenship certificate as a proof of registration as an
Indian Chtdzen.

Bhe may plesase note that this iz not an offer of
appointment and is merely an dntimation of her being consider
For appointmenta

flaligaon, Guwahati-~11 Sds i1l degihle
Lirsctor
(Appoidntment Authority)

SGmt.kivon Kalita (Roy),

Cro Srd Do Roy, Rly.@rs MHo.26e670,
West Gotanagar, F.0. Maligaon,
DiaKamrup, FIN-721011.

i
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> ANNEXURE - 111
"N\

OFFTCE OF THE PRIMCIFOL DIRECTOR OF AUDIT,
MaF . RS TLWSY
. o ML EGAUN,  GUWAHSTT - L1,

H5.0.0. Ho.i0% Dates L3790,

With reference to her letiter of acceptance of the
offer of appointsent Set.Kiron Kalita (Roy) ds appointed to a
temporary post o of clerk din the scxrle of Re. 950201 L 50-fE-2 -
LHEOG - plus allowances sanctioned by the Government of India,
from time to time in the office of the Frincipal Director of
Mudit, MLJF. Ratlway with effect from 14727910 (FMY. Her
appeintment will be governed by the following terms and
conditions which have been accepted by her while responding
to the offer of appodntment.

1) The appointment is puwrely terporary and will be
govermed by the COBE(TS) Rules, 1960 and ds  liable to

termination without assigning any reasons uander Rule S dbid.

ii} She will be on probation for a period of 2

MEAYE

1id) She de liable to bhe transferred to any bhranoch of
the office of the Frincipal Director of Audit, N.F. Railway,
wither already in existance or likely to be formed in future
on such terms and conditions decided by the Department. She
e posted at Hdotrs/Maddgaon.

vl Bhe will have to comply with the reqguirvements of
the CCS(Conduct) Rules 1964 and the plural Marriage Act. ALl
rules or orders already in existance or issued from time to
time regarding attendance, duties, discipline, conditions of
servioe eto. will awtbmatically be applicable to her.

iv) "The appointment is provisional and is subject
Lo the Scheduled Caste certificates beeing verified through
the proper channels and if the verification reveals that the
glaim to belong to Scheduled Caste, as the case may be, is
false, the services will be terminated forthwith without
assigning any further reasons and without prejudice to such
further action as may be taken under the provisions of the
rcdian Femal Code for production of false certificates.
wid o Bhe  shoud  prodacs the H.S.L.Certificate  din
priginal issued by the Foard with in three months from the
dats of her appointment.

Appoircting Aathority.
Flace @ Maligaon
Date s el Do d. Bhadra

Director
-~ NVARTAS

/' Fu T .6
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7 OFFICE OF THE PRINCIFAL DIRECTOR OF aUDIT,

' oMW RETLWAY,
MAL TGEAOM,  GUWAMSTT ~ 51,

Mo, Sdmn /2847879 L /607 7828137 | Dated &390,

Copy forwarded to

Lo The Frincipal Dirvector of dudit/M.Radlway/Mew Delbid .

2o The F& & Chief Accounts OFficer/MN.F JRallwayMaligaon.

Se Gmt.Kirorn Kalita (Roy)., CLgHQJNaligamn"

d. Auditor/Servioe Boolk,

He Sr.fuditor/Eill.

G B.0.0. Register.

Sd/- Tllegible
fudit OFFi cerAndmn.



N "V ANNEXURE - IV

OFFTCE OF THE PRINCIFOL DIRECTOR OF AUDIT, M.F. Rallbay,
ML LGS0, GUWAHSTT -~ 781011,

S.0.0. NMo.sd Pated 2 06081992,

GFFLCE CHDER

Smt.kiran FHoy alias Smt.tiran Roy was appointed in
this office &z Clerk w.e.f. 14/2/1991 against a Scheduled
Caste quota sponsored by the Regional Director (NFR), Btaff
SBedection Commission, Guwahati as Scheduled Caste candidate.

2. Her appointment din this office as Clerk vide 5.0.0.
Mo, 109 R AR RSN W provisional subiieot to 1 e
verification of her claim td Scheduled Caste through proper
chamnels. It was clearly indicated i the appointment order
{vide 8.0.0. No.109 dt.4/3/91) mentioned above that if the
verification reveals the claim to belong to Scheduled Caste
iz false, her services from this office will be terminated
forthwith without assigning any reason and without prejudice
to such further action as may be taken under the provisions
of the Indian Fenal Code for production of false certificate.

S 3. The claim of Smt.Eiran Roy Alias Smt.Kiron Kalita
Roy belong to Scheduled Caste was referred to the Deputy
Commissioner, Kamrup, OBuwahati for verification. The Deputy
Commissioner, FKamrup, GOuwahati, after verification, has now
intimated thie office that Smt.Kiran Roy Alias Smt.Kiran
Habita Roy doss noet belong to Scheduled Caste community.

4. Az per conditions of the appointment ordery referred
to above, the services of Smt.Kiran Roy alias Smt.Kiran
Kalita Roy, Clerk -is terminated with effect from 06-08-19%92
T ‘

t
Sds- Thlegible
- Depuly Divectorssdmn.,

Lo Smbt.Kiran Roy,
CAo Shri DML Foy,
i wblo. 2260, Weast Golanagar,
Giimahati~78L0L1.

2o Office of the Frincipal Director of aAudit,
Huf . Railway, Maligaon,
Guwahati~PELI0LL .

FLT.0.




Mo Aden S L 8-A78/9 1L /607 /6894 Dated ¢ 07081992,
o Cogyy Torwarded for dnformation & necesssoy action ta oo

nad Director of Audit, Morthern Railway,
L.

1) The FPrinc
Mew Delhi-

~r

2y The F.A. & Chief A/cs.0fficer ENGA/FF, N.F.Railway,
Maligaor.

33 Bmt.Kiran Roy, GroHo.2éb 0, West Gotanagar, Guwahati-Ll.
She is directed to deposit the following dimmediately s

a) Identity Card No.112381 dated 19-3-1971 issued
to e

) Books, equipments etc. if any issued to her by
R.C. Section and by Audit Recreation Club, N.F.
TRad lway . Maligaon.

1

43 The Asstt. Supdt ac.,

53 A60/6dmn/Ri1l1 ~ The pavment for the period Smt.kiran Roy
served in this office may please be made
immediately.

&3 The Chief Secuwrity Commissioner/RFF, N.F.Railuway,Maligaon.

- The Identity Card No.1i2381 dt.19-3-91 issued in favour
of Sint.Kiran Roy may be breated as cancelled.

7y The Secretary, fMadit Recoreation Club,  MUF. Rallway,

Maligaon. '

#Y The Secretiary, BHenevolent Fund, Faligaon.

Gy 8.0.00 Bagister.

Sds~ Tllegible
gt b CFF i cene Sidcinn
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CENTRAL ADMINISTRATIVE TRIBUNAL %%

N GURAHSTYT  BEMCOH

Original aApplication Mo.l77/92
Dacte of order 1 This the 18th Day of September, 1995,

JUSTICE SHRT M.G. CHﬁUDHﬁRIy WVICE~CHATRMAM
SHRY Gul. SANGLYTHE o FIEMEER  (&DMM)

La Sl Kiran Roy,
WAoo Himangeaw Sekhar Koy,
Resident of Qra.No.Zeb M,
Wesnt Gotanagear, Guwahati-1l. ... Applicent
By fAdvocate Mr.asK. Roy and Mr.Ml K. Choudhury .
. .'v'h':." o

Lo Principal Director of dudit,
HoF . Badlway, Maligaon, Guwabati-1i. .
S Deputy Director of duadit,
MLF . Radlway o Maligaon, Guwahati-11.
S. Undorn of India, represented by the Complrollier &
fadi tor General , Mew Delhi. i

By advocate Fhrod.K. Choudbharey, ddd]l CLGL8.0.

GRDER.

CHAUDHARE J(MC) »

1. The undisputed facts are that the applicant
Shrimati Kiran Roy is a Caste Hindu by birth. She married
Himangsuw Koy, who is & member of Scheduled Caste community by
birth. The applicant applied and was selected in the vear
1789 for the post of Clerk in the office of the Deputy
Directar, Audit, N.F. Railway, againset Scheduled Caste guota.
The applicant submitied certificate to show that she was
Scheduled Caste person after marriage. 3She was issued a
letter of appointment and joined ' the service on S/3/91.,
However her service was terminated by order dated &6/8/92
passed by the Deputy Director {Admn) on the ground that she
did not belong to the Scheduled Caste community and was not
@ligible for being appointed in the reserved post. The said
order is challenged in the instant 0.A. The applicant prays
that the said order be set aside and the respondents be
divected to trealt her as &  wesber of  Scheduled Caste
comunity angd allow her to resume her duty in the post of
clavi. .

v 2. It is contended by the applicant that by
virtue of her marriage with Himangsu FRovy who belongs to
Namasudra community which is recognised as & scheduled caste
under the Constitution (scheduled caste) order 1980 as
amended by 5C and 8T lists (modification order) 1970 she has
acquired membership of scheduled caste commuity and i

' é ‘ | wQ’Q/( Con 'l’;cl wnwid
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wentitled to get the benefit of reservation in service and
therefore the decision of the respondents is illegal and
unconstitutional. She also contends that her service was
terminated without giving her opportunity to show cause and
therefore the impugned order is violative of principle of
natural justice and is illegal. She claims that despite the
impugned order of termination of service she has not been
relieved and has not handed over the charge but that the
respondents are 1llegally refusing to allow her to perform
her duty.

. The respondents rely upon the oguide lines
issued by the Ministry of Home Affairs by circular letter
No 3071 /772-RV{SCTY) dated 2-5-75% and contend that & person
who is not scheduled caste by birth will not be deemed to be
a member of scheduled caste merely because he or she has
married a person belonging to scheduled caste. They contend
that the applicant therefore was not eligible for being
appointed and when that fact was noticed the appointment has
beern cancelled. The respondents &a&lso  comtend  that  the
appointment  of  the applicant was  provisional subiect to
verification of the caste and therefore mere circumstance
that she was allowed o worlk before the verification was made
does not create & vested right in her to be continued in the
post. Thus they justify the impugned order. The guestion
that arises for consideration is as to whether by virtue of
her marriage the applicant acguired the status of being a
stCheduled caste person so &z to be entitled to the
appointment to a post reserved for scheduled caste commuanidty.

4. Same gquestion arise for our consideration in

C.A. 131/90 which we have separately decided to-day. The
facte of the instant case are eimilar to the facts involved
in that case. We have discussed the relevant aspects of the
guestion and have followed the decision of the Kerala High
Court in the case of Valsamma Faul Vs. Rani George and Ors.
reported in 199%(2) SLJ{Kerala) page Bl and have held that a

v person born outside the scheduled caste or Scheduled Tribe
does nobt ascgquire that status by virtue of marriage with a
parson belonging to such Tribe and is not entitlied to get
enetit of reservation wunder articlie 15(4) of Constitution.
For the same re&ssons as are discussed in the order in that
case we hold that the applicant is not entitled to claim
benefit of reservation and since  her appointment  was
provisionally made subject to verification of her caste the
impugrned order cannot be held to be illegal. No guestion of

violation of Matural Justice also can arise.
G. It is however necessary to note the decision

of the Assam High Court in Wilson Reade V.C.8. booth & Drs.,
AIR 1958, Assam 128. In the case the election of a candidate
{(recpondent  MNo.3)  to the  Assam Legislative dssembly was
cHallenged on the ground that the nomination of Wilson Reade
to the ressrved seat was weongly rejectsd holding that he was
ot a member of the Scheduled Tribe and was not entitled to
be nominated as a candidate for the reserved seat meant for
the member of the Tribe of the Autonomous District Khasi and

~ Contdae .37
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S dayantia Hills within the meaning of Article 366(2) of the
Constitution. It was the contention of Mr.wilson Reade that
although his father was an Englishman he Bad married a Khasi
woman  and that under the practice prevalent among the Khasi
Tribal people any one who was born of a Khasi mother was

n regarded as a member of Khasi Tribe and was entitled to the
benefit of the ressrvation. It was contended on his behalf
before the Election Tribunal that the Ehasis being
matriarchal in descent he acoudred the domicile of his mother
by birth as a legal incident and he continued to retain that
domicile in the matter of personal law. &fter referring to

¢ the finding of the Tribumal in that behalf. Their Lordships’
were pled Poto express following opindon. Hon "bhle Mevotra J.
held dn his opindon as follows @

11}

Having considered cearefully the evidence on
the record, we are of the opinion that the
petitioner bas fully established that he
was a member of the Khasi community and
thus hise nomination paper was wrongfully
rejected oo :

Horc ble Dela J. observed in hise opindon thus
~

" owe. Therefore taking all these facts into
conslderation it can easily be construed by
applying bthe  oommon-sense and  practical
view that he was & member of - the Khasi
commur i Ly
and his nomination paper was  wrongly
e e oted,

T Thus the comnclusion mainly rested on the evidence.
The guestion that arises in the instant case is however of a
different nature. The gquestion here is not as to whether the
B il o ety .
applicant has been accepted by the tribe of her husband as
ong of them but whether the applicant by virtue of her
- pmarriage in the community is entitled to get the benefit of
-/’r@sarvatimn meeant  for the particular tribe. The fact that
Wileon Reade was born to a Khasi mother distinguishes the
applicant ' s position who seeks Link with Hamasudra communi ty
througl her usband and not by bivih. We are therefore of the
ppinion that thee decision of the Full Bench of Kerala High
Court in VYalsammas ' case (Supra) is nearer in poinmt to the
instant case therr this decision and should be followed in thw
insltant case.

I the result the .4, ds dismissed. However, it ids
open . to the respondents to consider applicants’ appointment
wi thout  reference to  the rule of reservation, @f fouwnsd
eligible.

Mo arder as to costs.
. Ga/ - Ve Chadrman
) 4 _ B Member (Sdmn )

i

/
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OFFLCE OF THE PRIMOCIFOL DIRECTOR OF AUDILT
R RETLWASY o MALTEAGN,
GUSHSTT ~ 781011,

Mo«Odon S L-2RA85/72851 155 Date » 287494

o

To
Smt . Kiran Roy,
CAho Shri DG oy,
Fravi Lway Gre Mo266 05,
West Goltanaga,
Guwahati-2E1001.

ntation consequent on CATAGHY s
warrh o order  of  termination

Sulkn Rep
dudge

With reference to vour representation submitted to
the C & A6 of India on the above mentioned subiect, I am

directed to intimate you that yvour representation has been
redjected.

G/l legible
Reputy Direcltor/hdmn.

A
”%L%M/q@' «
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GOVERNMENT OF ASS Ve A
OFFICE OF THE DEPUTY COMMISSLONER: ::\:KAMRUP:: : 31 GUWAHATI

(ADMINISTRATION BRANCH)  .o%® 7 g

o

a r:("’«"" Lane - ,M‘ﬁ
M Adlranizr o~ Tlbunel

NO.KAV-18/91-92/ (Pt.3)/239 e, rBEe:-|R0)2)07
' 218
To | -
Section Officer | Crwalei! Conch

Central Adminis%rat' e Trijpdlyada
Guwahati Branch, Gawa -

Subs- Verification of Caste Certificate in respect of

Smti.Kiran Kalita Roy.
Refs=~ . Your letter No.238/96/%133 dt.16/12/96.
Sir,

With reference to the subject quoted above I have
the honour to inform you that Smti.Kiron Kalita (Roy) does not

‘belongp to scheduled caste S.T.(P) S:T.(H) etc, Information has
already been sent to Principal Director of Audit Administration,

N.F.Railway,Maligaon vide this office letter No.KAV-18/91-92/Pt.3/

194 dt.%.8.,92 copy of which is sent herewith for information.

“

Yours faithfully,

g

Addl, veputy Commissioner,

- o
Mﬂk \Lﬁ/
- Kamrup, Guwahati.

2 (@ %ﬁx
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SR orncs oF ‘mé DEPUTY aokmsszwl.n KAMRUP 1 GURAHAT I

, (mm:smm’l VE BRANCH) -
"blo.K,AV-1»8/91-92/(-Pt-3)/ﬁ941.-":' . | Dated : 3” 8/ 9)/

RN To
- v The Principal Director of Aundit
'Adm:lnistration, '
- NoF,Rly, Maligaon,
‘ -,Gmuahati-ﬁ.

> ‘Sub;- Varification of claims nf
N | ' Smti.l(irana Kalita. (Bay) "

_Ret' o $=Your J.etter No. Adm/1&l--47d3/01/607/4089 dt. 8.6.92.

#is.tr,f' o e -
T w:.th refaxence to tho ﬁubjem. quuteq sbove .t hm
- the honour to- infxom ‘You, that -aftep nrapex «Ve,ﬁﬁcat!zon
e it MHgs-been found that- <‘:nu. Kizans’ Kalita- (Ray) does’ mt
ang. to. Schedulod caste/m(pj/sr(n} eteo. nu oaxt:.tzcates

No. mv.18/91.92'(pt.3)/19_4~955 . zf%,)/s/&,/

. %, Assam mwsuchit Jars Fortsad I
: Bharulumukh.Guwahati D .

Addl Daputy\;&nm.usioner '

" | | gmrg‘p/eﬁuwahau. e
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IN THE ¥ N‘I‘RAL ADVI ;s%RATIVE TRIBUNAL
;GUW“AHATI BENCH

in the matter of :

0.A.N0.238/26 ..

Sgt.Kiran Roy eeoApplicant,

Vg

Union of Indis & Ors. ...Respondents.

“MD—

In the,matﬁer of :

Written Statement on behaslf

of Respondent No.l,2 gnd 3.P/////////

I, Shn Sadish CAanrclhr, Kot
do hereby solemnly of firm and declare as fallows :-
1. That a copy of epplication alongwith an order

passea by this Hon'ble Tribungl hgve been served upon

the respondents No.l,2 &3 and myself being authorised

. to file a common written statement on behalf of Respondent

No.1,2 and 3 T do hereby file the same and assert
categoricaliy_that saﬁe and except what is admitted

in thislwritten statement, rest mey be treated as total
denigl byvthe Respondent No.1,2 gnd 3. Before going

for para-wise comments, respondents éforesaid, considered
it necessary to incowporate 'Brief ﬁistory of the Case'

which may be tregted as part and parcel of this Written

Statemento . ) - R Contd TR EEE]
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‘Brief History of the Case

1‘The Regiopa;vDirector(NER),Stgff Seleotion
Commission,éuwahati vide his letter No.8SCG21/7/20(NOM)/
:3510 dated 14.,11.90 recommended the name of the applicent
" for appoihtmenﬁvas‘Clerk/Typist against a Scbeduled ,
' Caste quota. A copy of the said 1etper is annexed herewith

and marked as Annexure R.l.

As iacommended by the Staff Selection Comm1531on

Guwahati, an intlmatlon of likelihood of offer of app01nz_

'ment.was issued on 05-12-u0, copy annexed as Annexure.R.Z.

, ' . ’ R
On her acceptence of gll the terms and conditions vide

letter dated 14-12-90 (copy ennexed as Annexure R.3) the
offer of appointment fbr thewposﬁ of clefk‘against 8
Scheduled Caste quoﬁaewas iSsued”in favour of the applioent
vide this office’memorandum'no.Ade/1-28/85/28.dated |
12-2-91. It was clegrly'iﬁdicaﬁedin the aforesaid
‘Memorandum thét the appointmeﬁt of the épplicant would be
subject to tne,termsjand conditions inter-alia that the
appointment was provisiongl and subject to the caste '

certificate being verified through the proper chgnnels

 and if the verificatlon revealed that the claim to belong

to Scheduled Caste was false the services would be termi-
nated forthwith without assigning any further reasons

and without pregudice to such further-action as may be_
-taken ‘under the prov131ons of the Indlan Penal Code _

for product‘on of false certificates. A copy of the above

Memorandum is annexed herew1th as Annexure R.4.
_  The applicant wes app01nted in this offlce as
temporary Clerk/Typist with effect from 14—2-1991 (FN)

Vldeoo....o
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vide this office $.0.0. No.109 dated 04,03.1991, copy

of which is annexed herewith and marked as Amexure R.5.

It was.again cleariy indicated in the gppointment letter
that her appointment was provisional and was subject to
the scheduled caste certificate being verified through
the proper channels and if the verification revegled that
the claim to belong to scheduled caste was false, the
services would.pe terminated forthwith without assigning
anybfurﬁher reééons and without prejudice to such further
action as may be taken under the provisions of the Indian
" Pgngl Code for production of false certificate.

| .Aﬁ'the time of her appointment in this officg
the applicant subritted a scheduled caste certificaxe
issued by the District Maglstrate, Kamrup in her favour
but the .community to which she belonged was not indicated
pheréinf It was certified that -Swt.Kiran Kaiita(Roy), the
applicant, daughier of lemeuTanu Ram Kalita of village
.Pacharia, Dist. Kamrup(Assam) belonged to schedulgd caste.
The column for community was left blank (a copy o%athe_

certifiéate is enclosed vide Annexure R.5)._ The incomplete

certificate was accepted provisionally in this office,’
‘pending its vexification;'in terms of para 13.2,of the
Brochure on reservation for 5.C. and.S.T; in services
(Seventh Edition).'v

The applicant furnished a declgration on 14.2.91
i,e. on the ddte_of her appointment, that she belonged to
Namasudrs commuinity which was resognised as scheduled
caste community {a éopy of -the declaration is annexed

herewith and marked as Annexure R.7).

It may be mentioned here that the scheduled
caste certificste submitted by the applicant to the Staff

SelectioNececse.
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Selection Commigsion,Guwahati, which was subsequently

forwarded to this office by them at the time of recommen-

 ding her name fo;_appointmenﬁ Was’issued.by Asom Anusuchit

Jati Parishad, Chenikuthi,Guwshati,Assam. It was certified

that Smt. Kiran Roy(applicent) wife of Shri Himangshu Roy

of village Adarsha Colony, Mgligaon, Dist. Kamrup of the

‘state of Assam belonged to Nam@sudrafwhich was recognised

Py séheduled caste under the Constitution (Scheduled Caste)

‘Order 1950, Smt. Kiran Roy and hef family ordinarily of
- village Adarsha Colony ‘of Kamrup (A-copy of the certificate

- 1is anneked herewith and marked as Annexure R;8).T

The 'applicant did not digclosg to,this office

. that she had -attained the status of scheduled ‘caste by
‘marriage. As per instructions contained in Govt. of India,

Ministry of Home Affairs letter No.35/1/72-RV(SCT.V)

dated 2nd May, 1975 (vide page 209-of the Brochure on §.Cs

and §.Ts -in services,(7th Edition), the guiding principles

is that no person who was not & scheduled caste or a -

scheduled tribélby-birﬁh will be deemed to be a member
of scheduled caéte or a scheduled tribe-merely, because
he or she hgd married’a-persoﬁ belonging to scheduled:
cgste or g scheduied'tribg.‘Similarly a person who is a
merfiber of a sqheduled céste'or 9cheduled‘tribe;“(é copy

of the ‘letter is encloéed herewith and marked as AnnexﬁrewRQ)

As per procedure laid down in para 13.3 of the
Brochure on rese€rvation of Scheduled Caste and Scheduled
Tribe‘in Services (7th Edition) pﬁblished by the Govt. of
India, Ministry of Persounel gnd Public Grievences and |
Pensions(Department of Pérsonnel andfﬁraining), New.Delhi
in 1987 the casfe of the spplicant was referred to the

] Depulyeecocese



Dgputy Commissioner, Kamrup, Guwahati v1de thiq off ice
confidential letter ¥o. Admn/18-478/91/607/22381 dated

‘=22/26-2-1991 for verification of her clain of belonging
to Scheduled Caste. (A copy of the letter dated 22/26.2.91

is ammexed herewith and ﬁarked,as Annexure R.10).

It is pertinent to mention here that the
applicant submitted an spplication on 16.8.1991 glongwith
& copy of Affidavit executed by her in the Court -of the

{

Magistrate of Guwahati requesting this office to change

~her ngme from Smt.Kiran Kalita to omt Kiran Roy. A copy
.of the gpplication alongw1th the copy of Affidavit is

amnexed herewith and. marked as Annexure R.11 & AnnexureR 11A,

~ The Deputy Commissiomer, Kamrup, Guwahati vide
hls confidentwal letter No. KVA/8/91-92/(Pt.-3)/194/2955-56 '

" dated 4.8.1992 1nt1m=ted that after verlflcatlon it was

found that the appllcant did not belong to scheduled

. Caste/S T.(P)(H) etc. and added that ell the certlflcates

,issued earlier might be treated as cancelled. A copy of

the Deputy Comm1351oner s letter dated.4.8.1992 is

gnnexed herewith and marked as Anmexure R.12,

As per condioions of the appointment order vide
$.0.0. No.109 dated 04,03.1991( Armexure R. 5) the services
of Smt Kiran Roy alias Smt.Kirsn Kglita Roy(the appllcant)
Clerk/Typlst was termingted w1th effect from 06. 08 1992
(AN) vige this office §.0.0. To. 64, copy of whlch is

-annexed a8 Annexure R.13.

A copy of this office 5,0.0. ﬁo.64 dated 06.08.92
terﬁinating the services of the applicant could not be ‘
delivered to her on 06.08. 92 as she was no£ found at
of fice .in the afternoon of Lhat day till 6 p me However, &

' Copy.......



. R .
« L)
.

. e

copy of the same was sent by Registered ?ost-underﬁthis

of fice éndorsement No.Adm /18- 478/91/607/6896 dated

6/7- 8-1992 to her address as recorded in the service. K

records i,e. omt Klran Roy, C/o Shri D M. Roy, Qr.No 266/A,

West Gotanagar, Mgllgaon, Guwahatz but the letter had

- come back as "UNCLAIMED/REFUSED/LETTER“ although from her

0.A. Wo.177/92 it is notlced that the same' address has

been given in the veriflcatlon statement Agaln, on

- 30.9.92 the appllcant sent an appllcatlon to this offlce
" chgnging her address as "Smb. Klran Roy, C/o Kalyan Nandl
,(Nandl & Sons) Barabazar, Pandu, Guwahati-127. A copy '
of her appllcat“on dated 30.2.92 1s enclosed herew1th and_

marked as Annexure R 14 Since a’ sopy of the said S O 0

Fo.64 dated 6.8.92 was found enclosed with the 0.A.
 ¥o. 177/92 it is con51dered that the same stands dellvered

to her. It may also be stated here that the appllcdnt
dld not attend office since 07. 08 92.

The applicant had flled an apnlicarion'before/
this Hon'ble Trlbunal being O.A.No. 177/92 seeking relief:=

(1) Offlce Order issued vidé §.0.0. 64 dated 06. 8. 19921-

be set aside and quashed with all eonsequential
| benefits.

S (11) _To direct the respondents to treat ‘the ap@llcant

as a member of scheduled caste communlty.

(iii) Any other rellef/rellefs as Hls Lordships “deem

fit and proper.

“(iv) Cost of the appllcatlan.

The follow1ng were made as respondents 1n the case:-

A

(1) The Principal Director of Audit, N F., Rallway,
| Mallgaon, Guwahati. '

Contdoo . .;,
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(ii) ~ The Deputy Director of Audit,
N.F.Railway, Maligaon, Guwghati.
(1i4) ‘Union of India represented by the Comtroller

and Auditor General of India, New Delhi,

A copy of the 0.A. No.177/92 is annexed herewith and

marked as Annexure R. 15.

The gbove noted OA was dlsmlssea by thls H n'ble
Tribunal by an order dated 18.9.95, However, it was stated
in the said order that it was open to the respondents to

consider applicants gppointment without reference to the'

rule of reservation, if fownd eligible.(Amexure R.15.4).

The applicent had submitted an undated application
for considering her appointment on considerate gnd humgni-
‘tarisn ground which was réceived in this office in

December,1995 ( eopy annexed as Armexure R.16). The

applicant(date of.birth 05.09.1962) was sponsored by the
Staff Selection Comdission,Guwaﬁati under age relaxation
admissible to SE/ST candidates, against normel age limit
of 02.08.64 to 01.08.71 admissible to unreserved cendidates
on crucial‘date 01.08.89, Accordingly, her gpplication for
appointment was rejected by this office and cemmunicated

to her on 25.04.96, copy of which is anmexed as AnnexureR.17.

' Now; the gpplicant has again filed another
application i.e.’the present 0,A.N0.238/96 before this,
Hon 'ble Triﬁunal seeking :-

(1) Office order No.64 dated 06.08, 92(Annexure R.13)
| to be set a51de and quashed. ,
(1) eeeenns



(ii) To ailow the gpplicant to resume her -duties
| | treating'her.ae on continuous service znd
giving heriall-Service benefits including
back wages.
(iii) Any other relief/benefit that may be granted
| by Hon'ble Central Administrative Tribunal,

-

(iv) Cost of the suit.
-2, That with regard to the contents made in .

paragraph 1 of the gpplication, the respondents beg to

state that the appllcant has clubbed two 1ssues - one

is termingtion of her service vide S.O.Q.No.é4 dated

06.08.92( Armexure R.13), against which the 0.A.N0.177/92
flled by her was dismlssed by this Hon'ble Trlbunal by
ah order dazed 18,9.95 and the other is regect;on of her

undated application for appomntment as Clerk on con51derame

and humanlterlan ground ufter dismissal of OA N0.177/92

vide letter No.Admn/l 28/86/28/1135 dtd . 25.04 96(Anx.R 17).
The relief sougnt for by the aPPlicant in the

0.A.No. 177/92 for setting aside and quashing S 0.0.No. 64

dated 6.8.92 was dismissed by the Hon'ble Trlbunal by
order dated 18.9.95. Therefore, there is no merit in

chpllenging the orders of this Hon'ble Trzbunal before

the same authorlty and cannot be 1mpugned on the same.

ground.
‘ While passing the orders dated 18.2.95 in 0. A.

W0.177/92, this Hon'ble Tribunal cbserved that it vas .’

Opénicono‘o
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open to the respondentélto;considef gpplicants appointment

‘ without reference to the rule of reservstion.

Her undated spplicstion for sppointment es

13

- Hon'ble Tribual's order dated 18.8.95 was cansidered

by this office‘bﬁt feund‘to be ineligible. As such, her

’appxinaeeaﬁ was rejected vide letter No.Adm/1-28/8/28/1135

-

dated 25 040960

3. ' Thit with regard to the contents made in E
paragraph 2 of the spplication, the respondents have
nothing to comment being legsl matfer.

a4, " That with regard to the contents made in

paragraph 3-of-the application, respondents have nothing

to comment except to statle that an appllcatlon cannot be
made to this Hon'ble Trlbéeal unless final order has been
made by the Govt. of Indias or. other euthorlty on appeal
preferred or representatlon made by the applicant w1th1n.':‘
six months from the dete on which such appeal was’ preferred
or representatlon was made to the- appellate authority.-.

As per sectlon 20 of-Adminlstrative Trlbunals Act, 1085

" an applmcatlon for redresssl of grievances cannet ordlnarlly

be filed before the Hon'ble Tribunal unless- the: appllcant

»had availed of all the remedies avallable to her under the

relevant service rules. The services of the applicent was

.termlnatedrby “the appointing euthority i.e. Deputy Director

of the office of the Principel Director of Audit, N.F.Rly,
Maligaon buﬁ the gpplicent did not submiﬁ'any-appeal to '

‘the appellate authorlty i.€. the Prmncxpal Director of

,Audit, N.F Rallway, for redressal of her grlevances..’

-

Conta ees



56 That with regard to the contents made’ in
paragraph 4(1i)_ of the application, the respondents have

nothing to comment,

6. ‘That with Tegard to the contents made in paragraph

4(11), respondents beg to stgte thgt the first ﬁara onthe
cluim i1s denied for want of knowledge, except that (1)accor-
ding to the declaration of the applicsnt in the Attestation
Form submitted by her at the time of her appointmént that
Shri Himasngshu Sekhar Ro& is her huebénd and (2) according
to ‘the certificate issued by the Asom Anusuchit Jati Parishad
the applicaet, wife of Shri Himangshu'Sekhar Roy Eelon‘

to 3.C.community. As regards second para, it is submltted
that the status of scheduled caste or gcheduled Tribe is
determined by blrth and not by marriage. In this connection
an extract of Govt,. of Indis's guidelines. received under
Ministry of Home Affairs circulsr letter N0935/1/72-RV(SCTV)
dated 2nd May, 1975 ie reproduced belew~:e

"Claim through merrisge.

The guiding principle is that no person who was
not a Scheduled Caste or a Scheduled Tribe by birth will be
deemed to be a mamber of a Scheduled Caste or a Scheduled

Tribe merely because he or she has married & person belonglng

't0 a Scheduled Caste or a Scheduled Trlbe.

Similarly a person who is a member of'a’Scheduled

- Caste or Scheduled Tribe would continue to be a member of

5.C, or 5.T. as the case may ne, even after his or her

. marrisge with a person who does not belong to a Scheduled

‘Caste or a Scheduled Tribe.

Henceo.“e
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v'Hence the claim of the applicant of attanning ‘the Scheduled
,Caste status by marrldge was not tenable. ‘The ocheduled
. Caste certificate.issued by the Asom’ Anusuchit Jati Parishad,

Assagnm and countersigned by an authority on behalf of Deputy

Commissioner, Kamrup was not’ accepted by this offlce for

'appointment to the govt. service as it was not in the

prescribed form and not issued by the competent authorlty

vide Appendix 14 and 15 of the Brochure-on Scheduled Caste

and Scheduled Tribe in service (Seventh Edition 1987 edition..

7. ’ Thet with regg;d to the ccntents made in i
paragraph 4(111), the respondents beg to state that the -
Reglonal Director(NER), Staff Selection Commission, Cuwahati
vide his letter No. SSCGul/7/909/KOMO/3510 dated 14, 11.90
(Annexure R. I) recommended the applicant for app01ntment
as’ ClerkyTyplst ageinst a Scheduled Caste quota. As pey

para 3 of the aforesaid letter the other formalitles whlch

V were . requlred to be undertaken in accordance with the ‘rules

and orders in force including the veriflcatlon of certmfi-.

cates in thls regard before sending an offer o appointment

".to the candidate were to be observed. As such whatever

fcertlficates testimonigls submitted to the Staff Selectlou

Comm1331on, were gubject to verificatlon and acceptance’ by

this office. ‘ L

8. That with regord to the contents made in paragraph

44(1v) of the application, the respondents beg to state that
‘as recommended by the Regional Director(NER), Staff Selection

Commisslon, Guwahati, a likelihood of fer of app01ntment was

1ssued in favour of the applicant with the instructlons that
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© ghe should submit all the necessary papers/documents

including Scheduled Caste. certificate in the prescribed

form from the oompetent autbofity. a prescribed form in
which the Scheduled Caste certificate to be .obtained was alsc
supplied to the appllcant vide this offlce letter dated

54 12 90, copy of which is annexed as - Annexure . R.2.

9, - That with regard to the contents made in

‘paragreph 4(v) of the applicatlon, the respondents beg to

staze that the applicant accepted the terms end condltlons
of the offer of app01ntment for the post of Clerk(vide her
acceptance 1epyer dated 14. 12.90 copy of whlch annexed as

Annexure R.3). The applicant had submitted a Caste Certifi-

cate‘signed'by a Magistrgte ior‘D.C; Kamrup,Guwahgti., It
was certified tnat the npplicane daughﬁer'of;late‘TanutRam
Kalita of village Pacnafia, Dist.KemrupcAssam)(belonged

to_Scheduled Caste but the column for~community,1eft blank

- ‘(Annexure R.6). The incomplete ce:tificate'was(pfovisiOnally
 accepted in tnis.office, pending its verification in terms
of para 13.2 of the Brochure of reservation of Scheduled
‘Caste and écheduleo Tribe in serVicés(Seventh Edition).

An extract of para 13.2 of‘the Brochure on reservétion on’

SC/ST is enclosed as Agnexure R R,18. The actual offer of
appointment for the post of élerk agalnst a Scheduled Caste

qitota was issued in favour of the applicant vide phis_

office Memorsndum No.Adm/1-28/85/28 dated 12.2.91, It was
cleerly indicated in the afofeeaid memorendum that the
‘sppointment of the applicant would be subject t¢ the terms
and conditions inter-zlia that the appoiptment was prov151ona1
and_subject to the Caste Certificate being verlfled througn
the -proper channele end 1f the verification revegled that

her.......‘
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her claim to belong to Scheduled Caste was false the
service would be terminated forthwith without:assiéning-
any further reasons and without prejudice to such further
action as may be taken under the provisions of the Indian"

Pengl Code for productlon of false certificate(AnnexureR 4},

-On gceeptance of the of fer, the applicant reported to this

'offlce on 13.2,91 for joinlng (copy anrexed as Annexure R.18).

The spplicant had also furnished a declsration on 14.2.91
(i.e: on the date of her appointment) thet she belonged té
Namgsudra community which was recogn1sed gs Scheduled Caste
(annexure R.7). The appllcant did not disﬁlOSe to this
office that she had attained the statgs_of scheduled caste
by marriage till the filing of the 0.A.No.177/92.

10, 'That with régard to the contents made in

\paragraph 4(vi) of the,applicatibn, the appkixgxkrespbndehts

beg to stste that the applicant was appointed in this

office provisionally as ;emporary clerk with effect from .
14.2.51 (vide Annexﬁre R.5). It was clearly indiceted

in the appointment letter that her appointment was provisio-

ngl and subject to the Scneduled Caste cértificate beiﬁg

vefified through the broper channels and if the verification
revegled that the claim to belghg to Scheduled Caste was
fglse, the services would be termingted forthwith without

-assigning any further reasons and without prejudice to such

further action as may be tgken under the provisions of

Indian Penal Code for production of false certificate

(Annexure R.5). According to the above coﬁdition and as per.

procedure laid down in para 13.3 of the Brochure on
reserVatlon of S.C. and S. T in serv1ces(7th Editlon)

! publlShed 000 0d
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~published by the Govt. of Indla, Mlnlstry of Personnel,

Public Grievances and Pen31ons(Department of Personnel and
Trgining) New Delhi in 1987, The case of the applieant was
referred to the Deputy‘commissiOnef, Kamrup,Guwéhati vide'
this office confidéntial~1etter'No.Admn/18-478/91/607/22381 |
dated 22/26-2-1991(Annexure R.,10) for verification of her
claim of belonging to Scheduled Caste. It is pertinent to
mention here that the applicant\submitted an applicatibn dn

16.8.1991 alongwith a copy of the Affidavit executed by

her in the Court of Magistrate of Guwahsati requestihg thie

office to change her name from Smt. Kiran Kalita(Roy) to
" Smt Kiran Roy( Annexure. R 11. A,ll.B) Subsequently, the
Deputy Commissioner, Kamrup,Guwahati,v1de his confidential

letter No.KAV/8/91-92/(Pt-3)/194/2955-56 dated 4.8. 1992
( Annexure R 12) 1nt1mated that after verificatlon it was

fowmd that the applicant did not belong to Scheduled ‘Caste/
'ocheduled Tribe(P) (H) etc. and added- that all certificames.

issued earlier nay be treaxed as cencelled. Thus it appears
that the applicant obtained‘fraudulently both the Scheduled .
Caste Certificates -7oné‘from-Asom Anusuchit Jati Parishad,
Guwghatl and andGher incomplete s.C. certlflcate issued by

a Magistrate for D.C. ,Kamrup by false declaration/manipula— ~
tion, and secured the Govt. service fraudulently. Hence

the allegation of ‘the applicant that her service was terminap

“téé suddenly by the Deputy Director is not. correct Her

service was termlnated as per terms and conditions of the

appointment order.

11. - That with regard to the contents made in

 paragraph 4(vii) of the apblicaxion, yesbondents‘beg to

i sty te,.“.. .o

B i it e e TR W et o X
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state that the appointment of the appllcant was purely

"itemporary and also prov isional. Thls was also subJect

to verification of the Scheduled Caste certificate submltted

by her. It was known to her that if the vermflcatlon

revealed.that the clalm t0 belong to Scheduled Caste was
false, her’ serv1ce~would be ﬁermlnated forthwith wlthoht
aseigning any further reasons‘anthithout-prejudice“to'
suéh further action as may be taken under»the‘proVisions of
the’Indian Pénal Wode for bnoduction of félse certificate. ,3‘
When it was revealed after verification by the Deputy
Commissioner Kamrup that the appllcant did not belong ‘to

Scheduled Caste community there was no scope for: giving

‘any ‘chance to justify her claim. The content of the
termingtion order will show that the’ termlnatlon WQs not
‘made by way of punishment and it did not 1nvolve any

"stigma since the order was an order of términation o

N

‘simplicitor, the provision of Art. 311 will not attract: -

7

120 That with regard to the contents made in

'Aparagraph 4(v111) of the application, respondents beg 1o ¢

state that the appllcant attended- office on 68492 and
vacated offlce on-the afternoon of Gth August/1992 on

~ termination of her services (vide Annexure R,13).,Theu"

‘S.0.0.'weSy therefore,.sent to her by BegiStered post~’ -

on 7.8.92 to her re31dent1al address i.es Smi, Airan Roy,
C/o Shr1 D.M.Roy, @rs No.266/A, West Gotanagar, Maligaon,

Guwahati-11, but- the letter came back on 26.8.92 to the

sender as "Uhclaimed/Refused/Letter" although from her
earlier 0.A.Ne.177/92 1t is noticed that address has been*

the same as noted in Regd letter(Copy of Regs.letter is

annexed as Annexure R.20) .

Contdo sosee
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From the records it is noticed;thatithe
applicant requested this office on 7.8,92 to issue a
sick certificate to.enagble her to undergo medicéi treatment

in Central Hospital, N.F.Railway, Maligaon, copy of

which is annexed herewith as Annexure'R 21. This was not

agreed to by the office as she was no longer in servige,

copy of which is annexed as Annexure R 22, However, as
no one was available to Teceive this letter, the same

was sent by post to her residential address. A deiegation

- of women employees of the offife of the Princibal Director

of Audit, N,F Rallway, Maligaon, accompanyxng the applicant
informally met the Prlncipal Birector of Audit on or about
12.8.92 to know the exact reason for her termination. The

Principal Director of Audit on or about 12.8.92 also

explained the position verbally to the delegation. Except

the above, no gppeal preferred or representation made by

the applicant to the appellate authority.

13, | That w1th reggrd to the contents made in

' paragraph 4(1x), the respondents beg. to state thgt the

applicant's clagim belonging to scheduled caste is not
correct. After.its verificstion by the Deputy Commissioner,
Kamrup it is proved that she does'not belong to 8cheduled
Caste., The Scheduled Caé%e Certificate obtained by the
applicant from Asom Anusuchit Jati Parlshad Assam is not
acceptable in terms of para 13 1 oﬁ the Brochure on
reservation of SC gnd ST in Govt. service(Segenth Edition)
read with Gowt. of -India O.M, W0.36012/6/88-Estt (SCT) (SRO-ITT)
dated 24.4.90, copy of which is annexed herewith as
Annexure R.23. | |

Contd..;...
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14, . That with regard to the contents made in
paragraph 4(x), the respondents beg to stgte that as per
guidelines issued by the Govt. of India, Ministry of Home
Affsirs circular letter No.35/1/72- RV(SC T.V) dated 2nd
May 1995 (Annexure R.9) no person who was not g ocbeduled
Caste or a Scheduled Tribe by birth will be deemed to

be a member of a Scheduled Caste @ Scheduled Tribe'mereiy
pecause he or she had married a person belonging to a
Scheduled Caste or a Sﬁheduled Tribe., It seems that the
applicanﬁ'did not disclose this fact to the authority/
suthorities of the office of the Deputy Commissioner,Ksmrup
from which she obtained the Scheduled Caste certificate.-

: Héd she disclosed this fact, the said authority might

not have issued the Scheduled Caste certificate in her

favour.

15; That with regard to the contents mgde in
paragraph 4(xi), respondents beg to stgte that the applicant
was appointed provisionally pending verlflcatian,of the

' Scheduled‘caste certificate submitted bj her. Her service
was terminated when it had been proved gfter verification
that she did not beloﬁg to Scheduled Caste. The termination
Qf/her services did not gmount to punishment gs her
-appointment was conditional subject to verificétion of )
Scheduled daSte certificate and hence constitutiongl
provision (Art 311) is not attracted. In this connection,
attention of this Hon'ble Tribunal is drawn to the
.judg;ment giveﬁ in the case of Gppalan Vs Mangging Di;ector,3
1979 KLT 848 end AIR 1972 SC 873.

Contd.. .o
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| _‘The case Qas dismissed by this Hon'ble
Tribunel on 18.9.95 in the light of the decision of Kerala
ﬁigh Cpurt>in-the'case of Valsamma,?aul Vs Rahi'George end
others reported in 1995(2) SLJ(Kerala)vpage‘Sl. The Hontble
Ttibunal, Guwahati, however held that.the applicant was
not entitied t0 claim“benefit of reservgtion under article

15(4) of Constitution by virtue of her marriage with a

- person belonging to Namesudra Community. '

As per Hon'ble Tribunal's order dated 18.9.95
in OA No.177/92 it ﬁas open toc the respondents to consider
the applicant's ebplicétion without reference to the rule
of reservation, if found eligibie?j’

The undated'representation‘of the applieent
was considered without reference to the rule of reserveiion
by the respondents but found to be ineligible for app01nt-
ment, Hence the same was re;ecued.

16, ~ Thet with regard to the content made in

- paragraph §1) under eaption 'Grounds.for‘relief',-the.

respondents denied the same és7there is no provision for -

abtaining the status of Scheduled Caste by marriage.

17, That with regard to the conterits made in

'paragraph 5(11), the respondents beg to state that the

Scheduled Caste Certificate obtained by the applicent
from Asom Anusuchit Teti Parishad is not acceptable.as
this organisation 15 not empowered to issue Scheduled Casie-
Certificate(vide para 12.1 of brochure ibid). The last

line of this para is denied for want of knowledge .

"

18, ‘That with regerd to the contents made in

parggraph 5(111), the respondents beg to state that “the  °

termlnamien.....
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termination of service for submission of schedule caste
certificate obtained fraudulently did not amount to punish-
ment as her gppointment was provisional and subject to

certain conditions which she could not fulfil.

19. . Thgt with regard to the contents made in
paragraph S(iv), the respondents beg to state that the
Staff Selection Coﬁmission,Guwahati only recommended the

appiicant fbr appointment gs Clerk subject to the verifi-

. cation of.all relevant documents/papers/certificates ete.

The applicant was appointed provisionally'pending verifi-
cation of Schedule Caste certificate submittediby her,
Her service was terminated after verification of ihe:said
certificatg by Deputy Commiésioner,Kamrup,Assam. As fhis
termingtion does not tantamount to punishment, the
canstitutiongl provisions of natural justice is not

attracted.

20. . That with regard to the contents myde in

| prragraph 5(?), the reépondents denied for want of knowledge .

+
-

21, . That with regard to the contents made in

paragraph 5(vi), the respondents beg to state that the
aPPlicant was appointed provisionglly pending verification

of her caste certificate. This does not vest any status

" or continuation of serviee to an ineligible staff..Her

service<was te:minated in terms of para 4 of é.0.0; No.109
dated 5.3.91 as per verification of caste certifiqate

reported by Deputy Cdmmissioner, Kamrup,Assam. -

'Contd.....ﬂ
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22, - | That with regaerd to the contents made in

parggraph 5(vii), the respondents beg to state that her

.appiication for gppointment on considerate and humanitarian

ground was rejectéd as she was found to be ineligible for
appointment without relaxation'admiQSible tb'reservéd‘
catégéry candidates. The applicant{date of birth wes
05.09.62) was sponsored by the Staff Seiection Commission,
Guﬁahati under age relaxa@ion admissible to SC/ST candidates
agalnst the normsl age limit from 02,08.64 to 11,08.71
admissible to unréserved_candidate on cut off date 01.08.89.

As such, the gpplication was rejected.

- 23. That with ;egard to the contents made in

paragraph 5(viii), the respondents beg to state that as
per orders dated 18,9,95 issued by this'Hon'ble_Tribunal,
1t was penvto the respondents to consider the applicant's

application without reference to the rule of reservationﬁ

if found eligible. The applicant was found without reference

to 'the rule of res@rvation to be iheligible for agppointment

and hence the same was rejected.

24, That wiﬁﬁ regard to the contents mode in
paragraph 5(ix), the fespondents beg to state that the |
termination of service of the applicant did not amount to
punishment as her sppointment was provisionsl pending

verification of schedule caste certificate. Her service waé

. termingted as per para 4 of §.0.0, No.109 dated 5.3.91-on

receipt of report fegarding of verificgtion of caste

certificate from Deputy Commissioner,Kamrup,Assam. This

' office, however, did not teke any action under Indian Pensl

Code as yet for producing false‘declaration end securing

g&wernment service’fraudulently.

/

Contde.seo
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25, That with regard to the contents made in
paragraph 6 of the agpplication under captlon 'Details of
‘remedies exhausted', the respondents beg to state that

as Per para 20 of the Admlnistrative Trlbunals Act, 1985,

an appllcatlon for redressal of grlevances cannot ordingrily
be filed before the Hon'ble Tribunal unless the applicant( |
had availed of all the remedieg aVallable to him under

the relevant service rules. The serV1ces of the appllcant
was terglnated by the' Deputy Direetor of the Office of phe
Principal Director of Audit, N;F.Railway, Maligaon who

was her\appointing suthority but the applicant digd not
submit gny gppesl to the Appellgte Authority i,e,vPrincipalv
Director of Audit, N.F.Railway for redressal of her ;

| grievances. The O.A.Ne;i77/92 filed by the gpplicent agéinst
the terminatlcn order was also dlsmissed by thls Hon'ble
Trlbunal vide orders dated 18 5.26,

26, - That with- regard to the contents made in
paragraph 7 under caption‘Cgse previously filed and is

pendlng in any court', the respondents beg to state ss follows:

1st sentence is admitted being fectual.

2nd Eentence is denied for want of/knowledge.
- 3rd sentence ie denied as the applicant waSA

ineligible for appointment without feference

to the rules of reservation for 3C/ST candidates.

"‘27. That with regsrd to the contents mgde in
peragraphs 8 & 9 of the application, the respondents beg

to stnte thagt they have nothing to comment being legal

- matters.

COntAaesens
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28, That the present gpplication is ill-conceived
Vof lgw and Mis-conceived of fact.
2% That the present gpplication is without any

merit and hence ligble to be dismissed.

30. That the gpplicent has not exhsusted all
the remedies gvallgble to her and hence the same is lisble

to be rejected outright.

31. That this present application is barred by

law of RESJUDICATA. | |

32, That there being no any prima-facie cgse at all,
the application is ligble to be rejected.” |

33. That the respondents crave jeave of filing
additional written statement if situation so demsnds.
34, That this Written Stgtement is filed bongfide

end in the interest of justice,

Verificaticm... ese e



VERIFICATION

I, 2hac Radisk Chorotrn, Raul,
in the office of the Principel Director of Audit,
§.F.Railway, Maligaon, Guwehati-781011 do hereby solemnly
affirm end. verify' on behzlf of Respondent No.l, 2 & 3 that
the contents made in paragraph 1 of thls Written Statement
are true to wy knowledge and those made from paru.graph
2 to 27 are derived from records, contents mapde from para-
graphs 28 10 34 are humble submissions before thzs Hon 'ble
Tribune;. o
| AND I 51gn tms ‘Verlflcatlon on this Z)/éﬁ(,day

\Norned,

of -Eebf-aafyf 1997 at Guwahati,

/g@/;,_z;»——«—é’
DEPONENT

o ke,
o ¥ v,
fikee 1 wTaien
io mO m, - ALAR
pmgre-781011
Deputy Birecto:
fice of the Prim
Jiregtor of Aud:
¢ R Radway M.
- emhar -
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LIST OF ANMEZURE

'

<

L. mArmesure . TR.LC = The Regional Director (NER), Staff
Selection Commission, Guwahati’' s
letter Mo 8506 T/7/790(MCH)Y /3540
dt.14.11.90,

2. Armesure TRL.ES = This office letter dated O05.12.90
o regarding intimation of likelihood
offer of appointment.

A FArmedure TRLET : & Letter  dt.14.12.90 submitted by
' - 8Bmt. Kiran Kalita (Foy) accepting

the terms amd conditions.

4., Arnmesure TH.47 i This office letter No . ADMN/ 1~
' ' RB/8%/26 dated 12.2.91 regarding
offer of appointment  issued in

favour of Bmt. Kiran Falita (Rovy).

S Annesure  CR.H © S.0.0. No W 109 dt . O4. 05,91 -
) Appointment order of B8mt. Eiran
« Kalita (roy).

b frnexure  R.é6° a Sohedtled Caste certificate issued
by the District Megistrate, Famrup,
Guwahati on 1«.1’ 9.

7 Mnnexure TRW7C = Declaration furnished by Smt. Firan
kalita (Roy) on 14.,02.91 in support
~of  her ¢laim  for belonging  to

‘Mamasudra’ commuanity.

83, fArnnexure TR.E7 . s Scheduled Caste Certificate issued
by  Asom Anusuchit Jati Farishad,
Chenikhuthi, Guwahati RS SEM irn
favour of Smt. Firan Kalita (Roy).

9. Arnexure  CR.9 o= Govt. of India, Ministry of Home
Affairs’ letter NoAG/L/72~
RUCSCT.VY dt.2nd MAy/1975,

it

This office Confidential letter
Mo Admrn/ 18- 478/91/6“7/’“ﬂ81
dt L BR2/26,02.90 addressed  to the
Deputy Commissioner, Eamrup
Buwahati.

100 Anmexure  TRJOLOC

Smt Firad Kalita (Roy) ‘s
application dated 16.08.91 and copy

of affidavit regarding change of
FTAME »

11, Anrmexure  TRL.IL & LLILA

i

The Deputy Commissiondl, Famrup
Auawahati’ s confidential letter
Mo.kAV/8/91 Qﬁ/(pt~w)/194/'955~5
Gt .04.,.08.92

B

12.  Annesure  TR.L2

L8, Arnmesure CRLLE = This office' s S.0.0. Mol b4
' dt. 06.08.92 regarding termination
of services of Smt.Kiram Roy.

4. Onnesuwre  CR.L147 = Smt. Hiran FRoy's application dated
AOL09,.92 for change of her address.
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R 3:r Annesure  CR.A5 = Motice Mo.3108 and 2109 issued by
the CAT, Guwahati.

Mam hle CAT orders dt.18.09.9% on

19 (a) Annesire "TROIGB.A =
Oude Ne l77.942.

1b. Annexure TRLG167 i Undated application to &Bmt. Eiran

' Roy for appointment in this office.

17. Annexare "R.17C 3 Rejection of application for

‘ appointment for isaued vide
MNo.Admn/1-28/7558/728/11755
dt.25%.04.96.

18, Arnneswre “R.187 o= Extract of Fara 12.2  of the
Frochure on reservation of SC & ST
in services.

19. Annexure  “R.197 =2 Application dt.1%.02.91 submitted
by Smt. Kiran Kalita(Roy).

20, Anmexure TROE07 = Copy of the cover of the Registered
letter cortaining 5.0.0 No .64
Gt .06.08.92,

21.  Arnmexure  CRLELS = Application dt.07.08.9% submitted
by Smt. Hiran Roy to issuwe & Bick
Meme .

AR Anmedure  TRLEAE] = This office letter dt.07.08.92 in
reply to letter at Annexure K.21.

w5 Anmesure TRGER s GBovi. of ITndia, Deppt. of

Pareonnel Fension and ffuablic
Grievances, Mew Delhi’'s 0. M.
NG S6HOLE/6/88/Estt (BCT)  (BRD 111
At 2. 04,90,

L1 4PTH
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T 2 e seT A W’q‘{'ﬁw%fmrﬁéﬁﬁ—dmﬁ%-méwqﬂm/mqﬁrﬁrm‘mﬁfwg| .
‘é The above candidates have- -qualified *in Type Test/Shorthand Test as pee fthe standards ‘prescribed .
- for the examination. S T LT T e
3. gEfiRard W frafr-seam stor- 4 T . A FemRe & ST S I STieRaTe G i
" The other formalities which are required to be “undertaken in accordance with the “rules, and orders

in force in, this regard before sending an “offer .of appointment to the candidates-may "kindly- be seen at = "
Annéxure-II of .this letter. R S R ey e o

. . R . N -~ 0 - ' S NP, )
4. (%) T @ gra mifw fa 0. sefeErd ffsame & @ 9 arde ¥ 3 A

C R Sl A e i, T FERATA A Frgfe-err @ A F AT A g I,
" (a) Offer of appointment to the candidates nominated vide this letter, should be issued within - - -
3 months from the date of receipt of this- letter failing which the dossier(s) - should be returned -- .

to this office forthwith stating the reasons for not sending- the: offer of appointment to the

. candidate(s). : e e T T VL
() afz 2 Prf-sear 3 w3 3 arafir F a frlt i e AW TG, |/

' mmmmwnfmmgr,ﬂw@fw,W%mm‘gﬁ,’mmaﬁﬁwfm‘m; P
(b) Where the offer -of appointment has been sent - 'to-the nominated candidaté within.a period of
3 months and it has been declined by him/her, the dossier should be returned to this office adding © - .
a.reply received from the candidate in the 'dossie;.' - el R 5 LT \
() afe M frfrram el oot 3 w0 W ey F AR TR, gy i ?
A R 8 g AR awT Wi @, 4y san . frfRr-srena a7y Al & sfiwan o wdiy LT \
| wEfraE T oawm S A ax fa ST, 9T $EF AR W frfa-geara. 4. xg Ay
Y A% A feafa qaR gu ag S R W amw d fow amer L

(©) In.cases wheré the offer of appointment has been sent:to. the candidate " within

and the candidate has sought extension of time for Joining the post, the same

N

returned to the undersigned explaining the position. } - . oo S

5. FW AW W i w0 Y A wx for s £ S, T AR T T A0 S, af e

- IR ¥ IIARAR F WY o 9 99 % oA e 65 T 791 & 9703 o 4 Fri M demm ft ¥
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after the offer of appointment would be deemed to have lapsed*. Thie dossier. should thereafter be : .-

. OfE s s ¥ FRI & 9 g o i Fr-agfr MMare oI T oAy g & ) I e
.@ m‘w%mwamwafmﬁqﬁwbﬁmmm?#mfgq;r o T
- . It may specially be noted that the dossier and this. nomination letter. shall be-deemed to be authentic :
~only if the photograph of the candidate -in the enclosed dossier and each page of this -létter is EMBOSSED - %
. with the special stamp of the Conimission. Before taking any .further action, -you are, therefore, requested to
please ensure that the.photograph of the candidate in the dossier and each-page of Annexure-I and the lagt-
* page of this nomination letter is'duly embossed and in case you feel that there is any discrepancy, the matter .

shall be ensured that the dossier(s) isfare returned under the signature of the officer to whom the same were-- .y
sent in your office. He should also sign the list of dossiér(s) which isfare returned with his letter, - ST T

& T W B A (e ) (W) — e
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S i The (in. figure)—— 1. — :
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ANNEXURE-I '
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(This sheet is valid if duly authenucated by the sngnature and emboss seal at space- provxded)
S STAFF SELECTION COMMISSION -~ = - © 0o
| —— — "ﬁm%w&vnw qzmﬁmﬁ«q
i trqwﬂaaﬁtﬁqaﬁ( .-.am'cfm. i ‘.arovxm : e, LT
} WO o : — }0 qo . - . — ) ) mo ﬁ'o . . . ) . Lo,
. List of candidates nommated (Total X X

T s e ae
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[ PH —--x—) on the results of_.bj..e;cks_-GI-adﬁ_—Exammat,on l989 ‘ o
< 8. No. Name of the candidate and category - RollNo.”~ ~  Rank No.. Remarks N . :

1114 KIRAN KALITA (roy) - (sG) - 42-16063_ suz-oosé - ﬁﬁ""’” 'LM l P‘U
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STAI«F SELECTION COMMISSION

o s vy - »mr‘m? (rm 3)
- ACTION m«numm TO BE- UND]«RMKI«N (I’ARA 3)

)

( ) fwnf‘zrzr fw mz, Siziceisd @i ) %afla qa gaaﬁ % i "nfr—tream srz—nn
~ To cnquire into thc Character and anteccduﬁs of thc c(mdldau.(s) luommmdcd

(ii) cmﬂa?ﬂt(‘r) S - rrfrmmunmu S
“To gct thc Canmdalv(Q) mcdn‘.lllv exammcd ‘

- (i) Fmrﬁf@rr WA mAemma (1) i s :
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(b) Lducatlonal Qualxﬁcatxon(s)
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(©) Claini for SC/ST/EX- :/PH ST IR

(9) amrgz W oamr
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The offers of appomlm(* it should be sept only
‘Rank No.”. However, in {he c e of candid

cle, categories, the mcrlt mdcx of thc particular calcgony only nceds to he {

accondlng to the nierit order lndlC’HC(l bolow the 'Colum'n
ates nomim l(L(l against vacanucs reserved for S(/S'I/PII/LX-& ’
aken- into account '

- Guwai&ati-—-’lﬁ‘im i
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aam & faq ARAT-AT F wﬁ?arﬁ # w Ho 4R (arrto qao) Sqet aer war g

- T he scmomy of the candidales should be hxcd on the ‘basis of the r’mks of -tlie candidates in the Examnm- S
“tion and not on the basis of their dates of joining. The -candidates’ nommalcd from the Réserve List, if . _
- any, of a ])dlllwldl cxamination will be en bloc junior to thosc nominated from the main list of the.

xannnahon To facilitatc lhux lhc rank number of thc Rcservc Llst candrdﬂcs ar¢ glvcn the: pu.ﬁk of - Ny '

w
-

e

V. f:mﬁa-ma w Ifw“r TF T ar W osm %rrfgm zrfa aﬁé 9d I mfaaﬁTF{zﬁ ara f%mﬁa
fog @iz aom 99 fag oW § ). e wiwfa SR . fawret ae o 99 @l =r‘t
s fomd & faw w7 F v iy ATt #, f:quaawa qger faw 99T S owm g, afe arg qat,’
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~The oﬂcxs of appoumncm should bc sent only byRculsteled post. Ir the lctlcrs are 1etumcd by ‘theé posmr
‘authoritics undclivered, the-letters .\lon;,wnh the cnvclops COll(dlllll)g remarks by 1hc Postal!authoritiess ., -
should be retained for your record. 1n such cases, o copy of the olfer of- .u)pomtment should: be sent to R o
the pum.mcnt address of the candidates, if it is diffcrent Trom that of the initjal mdllmg addrcss. Thu l

< dossicrs ol such c.mdldalu should bc rclunmd to’ thls oihcc only if the second letier s also 1clurngd un-- }»
dchvc1 ed. = : : : ;

’
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E At-cast three weeks: mnc from thc date of issuc of the offer of appomtmcnt should be glven 10 lhc (.dl]dl--
dales to lespond to lh(. offer of dppomiment :
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. post Of Bey <i0 xﬁg</, ,‘_in this office in the - scale of" pav -~;

. . i
- . " N }\
;35»" (iii)'ﬂ?/She will be on probation for: a pGriDd Of b

Regk§tered with Ack.)ue. 0 .ﬂs_ ﬁ‘fﬁ*
b M

. OFFICE oOF ; HE DIRJCfOR Oi'wlleﬂ‘l_;
N, an* IIMA b 1~U1LI(:A0N°°GAUHA£I .
f__/ p

L]

L g

M/ 1onjey 1etas, oS50 4
.No..Ac;ran/1~2/8§7?25//8'%‘4; STy, P98

| Selection~Connission ff%'%liéJtéLhiiia;t;-ml for a | temporary

ary
A

of RSﬂso " AE 11D *50’5’?’ .p us the usual allowances sanctloned \

""'by the Govt.of India ,W/Snt/lxwfriktfmlﬁdah ( RO}’) is

vhuinforned that’ yQVshe is. likely to be offered an appointment fd ﬂa_

| aforeSaid post in this office If_ge’/she is offered the sald‘pcd%’

‘:1965 as amended fron tine to tlme. Hzé/Her services are llable to. 7

e terminated without assigning any reasnns under Rule 5 ibid.

',{1‘ o
D rector
.of Audit N.P.Railway either already in existence or likelv to hn

formed in future, The branches at. present ate at Dibrugarh 5own"{

SilcharﬁLumding,Ne U Iongaira-oon;Leapar ,Alipurduar Jn. New
.Ja‘lpaig"u'ri.xatihar. N Do

2(tw. o) years., N
(iv)¥{Fop Auditor only). He/sho '

pass Departnental Exanination for Auditors:i 'i/
chances adnissible

TrIS e wlimn Al /v,

G @ W3, zwihntg,

wEE - 181011 R

Asstt. Audli Cfficer/Admn, | . | | - N r:
- K. B. Raiiway, Maligaon, _ |

Guwabati-—781017 : S s SR : ;
’ . - N : b_ {}, B ks
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to Be torminczed. ’ , : i : o o : C
(v) Be/s. he will havc to complv with +h<= requircnnnts of tl* '
Central c,ivil ‘%ervices(Conduct)Rule‘\,iQéfl and ‘th__e_i P.,lu'ral', Marriagp‘ |
Act. Al_l‘Rules or orders alrcadll’ifx:‘ﬁt@nco orl.'icsoedgfrom, timr v
Eriie: v L .

: .to tine rogarding Attendanco dutios,disclpllne,conditions of” sor _-'.5

ete m automaticallv be applicanle to hjzﬁ/hor. S

(Vi) If f}}’/ShG be 101185 tO a Scheduled Castc an; profOSSr x'«' !

. _the Hindu/Silh religion ,bc‘/shc should report anv change of rellga._ -
iion . to. lho app ointing authority inmediatralv asuch a chango an
. : ‘ o

takes place o L e NN

26 R If the above conditions are acceptable to gi»tﬁ/hcr ,1;«\’
S she shoula sign: the onclosec. accc,ptanco lpttor and sond the ?r\é
§ immodiately $0 as to reach this office not later than_ 2 4. L{-,‘?O'_

e for considcring his Cdso for offnrlng hin‘appointnc |
. fér the post montioncd above. If the acceptanco letter s not/ /'_ o
received in- this offico by - the abova ;(duc date,it will be assuva'.:
.. that. ly/ she is not intorésted ‘ﬁiﬁ employment in this organisa+~
ion and hi//hor casc'will not bo considorod again. | |
. 3e ‘"‘ R ¥y pc//sho accepts tho ahom t(,rms and, conditions ,_bo'/sh
.’Should subnit tho followmg docunonts alongwi‘rh tho acceptance '

tr.

1
1

. 1e‘tter. ‘ v IR

i) Attestation from(oncl%od)du*y comp;&cted.-

\W B | contdesssp/3
G S qfﬁt;oz af’am . _
go de T3, wmh“fa,
TETgEY ~ 781011
 Asstt. Acdit Officer/Admn,

E,B ‘Railway, Mahgaom R A
Guwahati—781011 A R o . A _ '

P

, . ) ) ) ) . . s e
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o Certificate of Character
| ‘Hoad of the Educational Instltution last attendcd or.in casc stic i
N a ccrtificatc cannot be obtaincd, a certificate in tho sano-é%ég.;
'from a Gazcttod Officor(in both case,duly attestcd by a Distric%
.Magistrato,oubeivl.Maﬁistratc or. Stipondiary First Class Exccutiv~

.fMagistrato). This ccrtificatc should havo roforcnce to +ho 2 yoqrs

immediatoly prccccding.

111) A Schodulc Castos/Tribos Cortificato in the form oncio-.V

Dy.Conmlssionor,Addl 9 Connissionnr )y.Collcctor,First Class ij ‘
lStipondiarv Magistrato,City Mo gistratc,Sub-DiVl.Ma gistrato not S
nelow. thc rank of First Class Stipvndiary'Ma gistrate,Taluka ;
Magistrato,EXchtivc Magistrato,Extra Asstt.commissionor,Chiof:
) Presidency Ma gistrato.Prosidoncy Ma. gistrato,Addl.Chicf Prcsioo'. -
"Magistrqtc,Revenue Officer not bolow the rank of Tohsildar,Sub~, "
:Divisional Officor of tho aroa whoro‘pc7sho or nié’/hcr family

' normally r031dcs. -

(pd? hcr husband has moro than one wifo 11v1ng. -

choua

tho Contrnl Govt. or fron a District Magistratc and/or - cligihilil

Bt

. ]

catc as a proof of rogistr tion as an Indian Citizop. ul

Asa’t /-‘u.;(‘lt OificerfAdmn,
', F. Railway, Maligadn,
Guabati—7181011

in the form” cnclosed from thﬁ?“f

-

[“o "sed from a Districc Magistratc,Additional Dist.Magistrato,Colloctov

iv) A declaratlon in tho forn cncloscd indicating whoth -

- v) No objection ccrtlficate  Lron gi§7hcr provious 0nploVo(
vi) Displacod pcrson cortificatn fron a Gazottod Officcr o

cortificatc issucd by thc Govt. of India - or Citizcnship Cortifl-,

g - —— g T SR

g . N : .
-d "'f‘--’mh._...._‘, o om S by b e mEa o
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J§27shc may pJeaso note. that thls is not an offdr of appoin fi

~toent a—nd is merely an intimﬂtion of his /her being con31d‘ro5}

--for appqintn(nt. o | : .' | '\

~ Maligaon,Ga uhati~ll, - m.oiroctor ity
. th | - 19 L A (APPQ;i:nffmg A thoritv) ‘
. O’ ' 4 . .

b, a tas o \
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To

‘ The Deputy Dlrector -of Audlt,
N¢ F. Railway, Maligaom, 3

~Guwahati -~ 781 011. ’ i

. . Sub:- Consmderat:.on for appointment :
- o T as _L__-;p_______(__a_g}_ o
Sir, L

With reference to your liemo No. Admn/l—zj_g_g/ f’j‘.&l?ﬁ.

______ - at. 52121990 avout consideration for

"""" mmem— e Y e .

.appuntment in a temporary post of ___QJLW S i

in your office, I hereby accept the terms and conditions. i

S o * N stlpulated tnereln, Wthh have been read and understood by

'

me. ‘
The forms enclosed with the above memo are enclosed
duly filled in. |
vours faithfully, :
o+ Rirzown Kediln (R

Encl:

place: Mglls %z:xo’\\. @’\9‘5 = O
Da-'te . 1{_‘- ‘02 e-..‘jo '

1 v
\ - It
™) /Q \\-‘/ - G40 ," :‘T‘* ?T"‘ W-u-au-mu—.ﬁ;‘:‘:
> . ) AKS fi'lq}':ii. i
S ‘ .

Hdnn ;K /I\'O L.(’ vy

x/ﬂ?@%ﬁm oo L2z

CARIL
Tﬂgrﬁ 781011

' Asgit. Aedit Officer/AdmM

A W, B Redtway: Maligaon.
\ Crenhati -n,i{)u\

"i"%i Yoo _
‘ .-T-.-W‘M‘ e L

SO .wﬂ%:
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N R ISTERED WIDE ACK . DUE. h@
B e : : ' Qfx@)’(t o) o
- SR Off i20 of the,Diroctor of Audlt, .
: ‘ | | ML DALLWAY, Mollzgon, Gouhgtl-1Re

Moo Admn/y - o @ gy Drted - 197

Mo MO

R

With reforence to hAfs/hef rocommendat-lonm by the Staff
Sclect lon Commiss lon, ShF1/Smt 1/KukArl__JKlacda. | s (Kevy) '

: . 1s offercd a temporary post of cloxik)Tribol
_1n the scnle of pay of R.AL0-Ao-11C0O- £ 6L-o¢ - 1Coo/2 i
“plus the usunl nllownnces sanctiloned by the Govarnment .of

Ind L1n. BI5/her appointment will be subject to the followling
‘terms and conditions :~- . ' L

, @) The appolntment 1s purely temporary and will be

. governed by the Central Cilvll Sgrvices (Tempornry Service)

: Rules, 1965 ns nmended from tlme to time. His7her servlces
arg linhln to be terminnted wlthout assligning any reasons
under Rule 5 1bld. -

_ (11) 2d7She 1s 1linbln Uatm;appolntcd nt/posted. to
any branch of tho off ice of thbfﬂlrfuctor of Audit, N.F.Rnllway
gltroer alrondy in existence or 1ikely to be formed In future. ;

The branchee at prosent fden at Dibrugarh Town, Lumding, : ¥
~ Silchar, Tezpur, Hew Bongaignaon, Alipurdunr Ju. , New -
Jalpntourl and Katihar. ’ :

<

- ' (1lij.gbgglll be on probation i3r ot porlod of 2(two) years..
QYX! r the post »f "Auditort.oaly ) XS She perulrel to the . A

. Daphrtmental Tinmination oz 4ud ZEOXe witv in € consecutNve chancas.
adnidgible to hia/ nor crupencing frXg the {irst cxaminatien hald

tely ~ftor completion of ona v

Unless ™N/she ts nllownd to appaar | ;&aninat on beford yomple=x
tIng one Wear of sdrvice ng n spucini In such-n case th

©gix consped ive chinncas will bo recksnod £IQa tihe flrst chanco\~ .
actunlly ava o If rafshe folls ©o ¢ iste the Departmogtal.
Ezaminat fon X Attor within fhe prascribed six chances his/h =
sarving are 1®@ble o e torminatad.
ﬁv) uﬁ7ého w1ill have to comply with the requlrements . o
of the Certral Clvil Scrvices (Condust) Rules, 1964 and the plural
 Marriage Act. K11 Rules or orders already in oxlstence or -lssuod
from time to time regarding Attendance dutles, discipline, condl-
tlons 0° service cte will automntlcally be applicable to pAm/here.

“vi) It 6/she belongs to a Scheduled Caste nnd professas = . |
v Hindu/Sikh rallsion, he7she should report any change of raliglon -
+ £0 Mg appoint iz authority luundintely such ohnngs tnakes plases
NOTE t- - R

.

X

; ~2.'/- "

" The appointnent is provisionzl end is subject

to the caste/tribe certificstes being verified 3
through the proper channels and if the verific- K
ation reveals that the cleim to belong to Sche- g
duled Ceste ar &cheduled Tribe, as the cese may : Co
he, is false, the services will he terminated . : .

forthwith without assigning =ny further ressans
and without prejudiczs to suen further action sas
nnay be teken under the provisions of the Indian:
Penal Code for production of felse certificates."
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2.. Tofna 2f0 .yl soroated BT t*//ﬂ/‘-c“ p//cm, should slgn the

acchptaney 92U oo -ij ¢ [ thie -0k QL-;:?’“':nd report pgrsonully

t£: the Offteu T Digaaier of GuOLE , NERY Ma i .

far Further poi-- ov. i8 :Z‘“ A TATE LY but in any cnse u?t Tater thal
- "9' ”.: L is -flu Ls inta Lo 1;:13 if shiﬂge’does no
on b?‘h 'T/)t«. s-'t ipulnts Gnta-. dls crnioyity In his off tce

w111 ba HLtQL ingd wein innrn\ t . .the m’“‘f 1ist furnistied By the

Staff Stl“'uxﬂﬂ Conr ! isel q/unw1pxl ipppepoctivy of the datg of joln=
o ;

ing ‘73’ Ather oand Marual

o 3. W/ she citould bring with {kﬂ/hur the ingln“ 1 apd coples of
' Mrtrlcu'ﬂ‘Lon cort if ientu and/or ‘other certif icates 1n support of
age, cducntional quallif Leat Lons, LtCo'HCVQhO should also subm1t the

Ay

;fallowin7 doc:ur‘umu with rgé/h or letter of acce aptance e

c&i)tA decl ~rntlon in the form gnclosed 1ndlcntlng
A whether ho/hns mOTe than one wifg 1lving.

11) Rglarsz ordur from hls/her meloyur accd ptlng his/

oo “her IbnptIOn froq thnt service
' 1i1) 3(three) ccples of rocent prssport'leQ photograph.
Eggilﬁjlgj'“,_ﬁ%y},A7g01“1ntlon of f“ﬂilv or deLndLnt gmployed 10 any
~ fareolign nlsslon for’ivn Orginlsntlon in Indlﬁo
L v) & dec'arntidn (ind the anlosud form) rega rding
’ ~ncceptnnee ~f o the post i ﬂﬂ/‘“‘1~ﬂ¢r 11«b111ty.
4. This offer .lg appo LNt g Csubject to. hx</her
beins found mad Lanllr §1T 3 vt M RVIS bv the Clvil gurgeon
or n Chiaf Medlenl Ana Eoarth OF% tute e Med ical- 0fflcel of the
aquivalent status bt ookt T 2 apg will be SLnt after 967 a
sha accepts thnd off ¢ and ranovie: T chie offleg and. 2ls0 subject -
~lking an 24 pe 3F iz ool v the C:)m I.* UL Lon of

" to hx</her o
Ind Li‘ . ) .

) o : : .
. He }W:318 V{“S..:?_'Ll. not Yo pniioamy ke DOX solning h(Ls//hL,I‘ pppointmn
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6.  The- Apno Intmae
on hx§/hor secapting the above tores and ©
Cand after bisdhen eligd letf A or ppoindag
on ver if teat ion 280 tna _uo umante b’v/s?‘
and l}zts'/her huing ned i,cf}]-ly,'fft)u'r‘;d"f,it.4‘
,Enclo
) Mﬂllgﬂon, Guuhui‘ 1"11
Cthe_ M9 %1901
1 Ve B _— :
R
N ¥Ly60wn\%uaiu¥5(&ﬁt£)
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o ony fordnr c\dd to tho “L.r i’*n 3 ructar

'~  Staff Select lon “omilss 1on. « . IX00 mﬂ'lﬁ'\, G‘W,.!Q—LWN%K«-A&

order will bo Tssupd-in his/her favour |
zndit-lons in wrlting :
a1t 1s astablished

1s ruqulred to produco

D '.1 B for of Audlt,
ey _.._"i."‘.:f, ‘H i "'U(‘On«) Gf‘.Uh'\t 1-11 . P

l‘

bnud 1% '),- 19})
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' Ass‘t Audit Officer/Admny

w. F. Railway, Maligaon,
Cowmahati—T181011
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0fites of the '
Principel Diractnr of fudlt,
HeFeinpiluay, Holigem,
Unmahgﬁ_{. - .L};o :

507.305:3»’1,057 - | ' S BM&’ l,-o}tgla-

Bubs Zanaintmant 2rdare
. o

‘ ¥With -rofarencs to her lettor of actaptonce of

ths offer of mpointoent onte Kiren Kalite (ioy) is

annofnted t2 e Sonnorady post of clerk in the scele of

260 » 00 « 1159 ED » B3 = 1590 plus sllpweances senctioned
by tho Uavernnent of Indie, frot tivime to time in the offics
- of tho Prineinal Birsctsr of Mudit, Be.Feliplluay with offect

‘Ceot 14 2™ {5d), Hor anpointuent will be govermed by the

foligving tams end egnditions walch heve beont sccopted dy

her willa rasoonding to the 2ffer of appointuent, :

S The spnointnsnt is pupaly tenporary and will be
gwemsd by tha L8(I38) Bules, 1965 and 1e liable to toinie
nation with b sselpning ey rossons under Bule § 1b1d.

‘ ) 5 - fhe will bo o probetion for s porisd of 2 yoorse -
' 118,  Bhe is likdle t9 bo trensforsed Lo zny braich of |

the affles =l the Principsl Dirsctor of fuiity leFedalluny,
althor olroady in existencs oF likely 2 bo fomed in future -
on aach tams end ennditions deckdod by the Departuonte She
i3 sostod ob ideWrs/Holigesn. 4 :

Ve She will have to esuoly withh tho requirenents ef

Ctha CCs(Cmduet) Rules 1984 wid tho nlurel Harrleges iote -
£11l Rules »r orders plresdy 1o oxistonce or issuod fron tine
tn ting rogredlng sttendencey dutiesy dlscipling, tondltions
of servieos atce will mtmmlesﬁy bo epplicedle Lo hats -

ive : " The aopnintment is provialxael end Is subjoect
t2 the Scheduled Caste cortificetes heing vorified torsugh
tha proner chmmnels d if the verification reverls that
the claim t5 belong to Schoeduled Ceste, Lg-eassthaF 5

i L{nlgae, the services will be tominabed forthuith without
eseigning sny further ressons end without apejudice to suech
fapthar actixy as may be tston wndsr the pravisione =f. the
Indian Poannl Coda Cor. oppduztion of feleo ecortilficelon,

i

s | Ve She ehoald produee the HelelaCortificets in |
7 . Qw@ sriginal lasasd by tHa Doard with in three nonths fran the |
%\f . date of har eomointmont. - . |
/;;5“"1»1&'3@ ? kkodxaxuu, ﬁlppsmtm‘@ Euthoritve
it Wf* V) |
m\% FA 7 THAN ﬁ% . o Q“Q(z/ |
‘ﬁTE.'z”f-__?SlOll @/\Fl ot
Assf:: Aadit Officer/AdmMy : : } ) Mdro
NW. F. Railway, Maligaon, \j& | q‘
Gnwahati—181011 L o
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1976 to nll Stato Govesrnronts and Union Territery Mrind stratione.

Subjoct - Ieecue of fohodulod Cneteg and Schodulod Tribos cortificntons

I ani'dircetod to hato that corplnints are ofton recoivad that
Schodulod Cngbo nand Schoduled Tritoe cortifieatoe aro given %o
porsone who do not in fast bolmng to A Schoduled Cnetosor Sehodulod
Tribog, It is nososery, thoreforo, thnt tho Cortificnte irpeuring

ruthoritios ciould ke o proper vorification bofore thoy, netunlly

fame ach n corilfiente.

' Jinidry of Homo Affaire lottor No, 85/1/72-TI{50T.Y), dntod 2d Mey ..

2. In this connodtion a et of points which chowld bo takon dnto -

nocomt nro onclosod for tho guidanco of thoms ompowored to lseuo -
Sehodulod Cneteémd fehoduled Tribes cortifiontoe. It ie requosted
that tloeo Instructions mny bo oirculatod amonget thome

Enolosure to X Ministry of Homo Affaire cireulnar lottor Ho. 36/1/
72-1 (S0TV) datod tho 2nd Yiny, 1975.- 4 .

Ieme of Sehodulod Ongtoe nnd Tritos Cortifiento-Points to bo
obgorved, : ' ‘

1, Genoral (Applicnble In £11 ensce)s

Whoro n perem clnima to bolong to n Schoduled Casto o a
Schoduled Tribos by birth it eould bo verifiod -

(1) thnt tho poren and hie prronte netunlly halong to tho
cormunity olained 3
(54) that tids commnity 1s included in the Proeidontinl
Ordors epooifying tho Seheduled Cagtes and Sehedulod
Tribog in rolntion to tho eoncorned Stato 3
(114) thnt tho poreon bolmgs to that Stato and to the nren
- within that state in roepoat of whioh tho corrmnity bne
beon sehodulod; ‘ -
(iv) &f tho poreon claine tc bho n Schodulod Gnsto, ho ehonld
 profoge olthon.tho Hindu,or the Sikh segion- rolipion j
(v) I¢ +ic poreon olnins to to a Schodulod Tribe, ho may
profege nny roligion, :

2. Cneog of Migmtion 3

(i) whoro o poreon mgrntos from the portion of the Strto in
rorpect of vhich Mr corrmnity i echoduled to another part of tho
ge State in respect of which Me commmity ir not schodulod, ho
will continug to be deemed. t0 be a rordar of the Soheduled Cneto of
the Schoduled Tritcs ne the ense my bo, 4n relation to thnt Etnto.

(11) whoro a pereon migrater from one etato to rnothor, ho emn
eladin to belong to o Schodulod Caste or & Schoduled Tribo only in
rolntion to the ftnto to which Fo originnlly helonged nnd not in

rospoct of tho Stato to which ho hne nigratcd,

Ss_Glning through mrriago 8

Tho uiding prineiple is thnt no porson who wnp not n Scholuled
Cneto or n Scheduled Tribo by bipth will bo dewmd deonod $o bo n
mombor of n Sehodulod Crete or a fchaduled Tribe morely boonuso o
or eho hnd marricd n porson bolonging to n Schodulod Caete or a

A Audi, (j[1‘,‘;;91-/‘.1_@%“,ﬂchﬁdulﬁd Triho would continuo to ba n rombor of that fohoduled

~. F Railway,'Ma“gabn’q(\Ew or Schodulod Tribo ne tho onec may bo, ovon after his or lor

Guwahati-—’lsw‘ll

=arrince with a porson uho dees not bolong to n Schoduled Cacto or
n wehedulad Trile,

- ———_— ey T 3.
SRR JUN oot . '¢~v-,:“"‘“*&)‘~1~\¢:.i.inﬂ“‘/5“
- o TN ' e e

Similnrly & poreon who 1g a mombor of o Scheduled Cneto or n

P

T = is sl —-



 "~.,(_‘;2) A | ) ‘ @/ 2o

4. Cneog of convoreion nnd roconvorgion 3

(1) whorc n Sohoduled Creta porson pote converted to n religion

‘othor than Hinduiem or Sikhism nnd thon reconvort hineolf bnek to

Hindulenm or Sikhiem, he will bo deored to hnve rovortod to hic
original fehodulod Cnsto, if ho e swocplod by tho rombor of thit
particulnr eacto as one anong thon, .

(41)in tho eneo of n docondnnt of a fohoduled Cnate aonvort, the
noro fnot of emvoredden to linduien or Sikhien will not bo enfficiont
to ontitle him to ba rogardod ns o mombor of tho Schedulod Cneta or
vhich hie forefatlors bolangods It will have to bo cstablichod that
such o convert bns eon nccoptad by the morbore of tho cnete mitdwdh
clnined ne one among thomgolvos and hne thus bocome n nmombor of that
eaeto. . : ‘. ‘ -

5 Onsos of adoption

Gront cnro hare to bo oxersircd in denling with enms wiere a
porson claims to be Scheduled Casto on tho grotnd that ho hne boon
ndoptod by n fohedulod Cnete porron. Tho vrlidity of the ndoption
hne to bo elonrly oxtnblirhed tofore my ensto certificnto can bo
glvons 1% ir for the party to prove hip elain by corent and rolinble
ovidonco te ‘ : -

(1) Tho roquireronts of wnlid adoption are riven in esotione 6 to 11
of tho Hindu *doptions and Maintenaneo Aet, 1956, The notunl piving
ond talkdng of tho ehild in adoption ie n mandntory requiremont nnd
thorcafter tho ndoptod child ie doored to bo tho ebild of e or
hor edoptive fathor or nother foar all purporoer myd the ehild sovors
A1l tios with the famly of his or hor birth, Ordinarily, no child
who hae attrinad the rge of 15 yourrs or who g mried ean bo
given in ndoption unlees thore ie n cugton or umm napplienblo 4o
‘tho prrtice,

(41) In deciding whotlor mn rdgption e valld, tho cortifiento
1ssing authority chowld entiefy Mmpolf{ thnt rll tho roquiroronte
of Loy bnve beon compliod with, lio ehould rleo teke into nceount
the bohaviour of tho ohild aftor ndoption whothor ho phynienlly
lives vith and i sapportod by his adoptivo paronte end pemets
rnd receivers no finnneinl help fron Me original pnronts, In enm

thoso conditione nre not entiefiod, tho cortificnto should bo rofusnd.

(111) Whoro W eneo rolates to an adopticr of n nnrried porsn or
of n porson of tho ag of 15 yonre ma above, tho cortificnto
elAl) be roquired to be pivon by tho Mets, Mapletmto who ehnll
aftor making due enquirior as to tho validity of tio rdoption
md ne to vhothor eush adoption is permitted by n eueton or tengo
asplienbla to tho prrtios, miko an ondorsanont to that offoet on
tho cortifiento, fuch custon or uenge chould have beon eontinuonss
ly and onifornlly obzorved for n long timo nnd obtainod tho
fareo of law anmg tho Mndue of thnt nprrticulnr aron, of thnt
coirmnity, growp of famlly providel thnt the euston oy uenpo Lo
certain /md not wrenconable or oprosol to mbdlie poliey and in
tha eneo of euston or umpo in roepoet of n particular famlly that
tho cupton or usngo hing not boen Aiscntinusd. In nldition, it
ehould bo verificd that all othor eonditions for n valid adoption,
dncluding tho phyeienl tranefor of the adopted pereon to the
ferily of the ndeptive prrents nnd thrh ho hng rovorod all tics
with tho oripgingl prronts are fulfilled,
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Office of the //ﬁ?\\>

N Principal
Mun/18-478/91/607{§ 2%t . 22=2-1991. . .
5 . . o o ,_2143, ) :f -.\';_;
The Dy. Comm1ssioner, K R
Kamrup . ' Lo . : S - o Hi
: Guwaha%i. ' . o ST
B . . 7
) Sub~-verif1cation of claims of a candidate belonging i
S - - %o Scheduled Caste for the purpose of A J
S T appointment in Govt. service. s .,;-_,,-7 j,ﬂ
( -;Sir,-- | - ‘“__ ,w; C o ‘-;.f y.’g3L§§
o K :" \\- ) ' ) o T 'q-¢ :"’l'"‘.:;.:"f:1
- I am to state that one . Smt. Kﬁran Kalita (Roy) daughterx,
. of Iate Tanu Ram Kalita of VillePacharia, P,0. Dadara, P, Se = o
- Jalukbari, Dist. Kamrup has been- aggointed temporarily as Clerk
in this office. She olaimed that she belonged to "Namasudraﬂf"‘~-§
commuhity which is recognised as Scheduled Casts. She-has * = k
" produced a eertificate in the Presecribed -proforma . (copy enclosed) 1
issued by.an Executive Magistrate, Kamrup but the colnmn for ;
;indicating the community is left blank R , | f-:'”

g: .

: I would, therefore. request you to klndly examine the
genuiness of the claims of Smt, Kalita and intimate this office 4
' whether ghe actually belonga to Scheduled Caste community., |
This may ktndly be . treated as'most urgent' “f
. . . - * 'j
5 'Yours faithfuily; f.f
Enclt'A§§ab$&éQ_' IR . SéJL Q,CWI ;
Lo E " . (D.J.BHADRA ) |
_— ,.'ql ' Director/Admn. |
N | . {\)\Q . . ' R .-
I S5 e iy I
£ ? - . ) H
?s ghe (33, ;;R;ﬁ?nl;%. - ‘ ) ;
Targray — 781011 2 .
;?Gs’t Audit 0ff't‘c'/Admn . .

: iJ:;;’:ﬂy Maligaon, : : >

781011 . _ ' -
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To

- 8ir,

| At
p-" 164
§.\} 0 |
QN @“/
_ k@,ﬁPQD\ :
Thi .
N‘g.ggii:agfficer/Qan.

Maligaon,

' sub :.Change_qf_surhame..‘

e 0o 09

' Consequent on my appointment my
surname has been recorded as " Kalita Roy *

in all official records. Now, I am requesti )

vyou"to read my name as " Kiran Roy“ instead "
of Kinran Kalita Roy “ ; Necessary official

records may ke corrected’ accordingly,

Yours faithfull '
Yo '
/(’JULLQ

whiti

qgra o e /SR,

q dre @R, wrdrte,
qargréY ~ 781011

Agg‘t Audlt Officer/Admn,

N. F. Railway, Maligaon,

Guvahati—781011
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.'z; . 1, Mrs. ‘mran‘ Roy Wo shri Himangshu ghekhar Roy, aged ¢ 0
L . ghout 28 yeurs, rcsidem. oi‘ m.m.sha Colony, laligaon s PeSe 4 éf‘
«
g -

Jalukbari , nist, hmrug,.\..oam do hereby salemnly affirw and < <

-3 — ..&-_’.;j —

declare as under =

tizen of India by birth having permament

1e . That 1 an @ ci
4 thin the jurisdiction of Jalukbasl PsSe

an affidavit before the
19.9.8%,

resi.denée in Guwahatl
That I changed my nam® swearing
Kamrup at Guwahatl on

Kiran Bala Kelita with

2e

rirst Class Judicial pagistrate o

| as Mrs.k&ir an hoy in place of sutle
riage with ghri Himangsnu gaishar BOY o

conscquence to ny mar
s mistakely typed as

4 affidavit mY name wa

a in place of smel . Kiran Bale Kalita o
tBala' in between My name end

3. 'L).’mt on the sal

smti. Kiran Kalit

That the REXIix particular word

4
yped mistake, and the

surname has been omuitted as a ©
to ascertain my former nome { as recorded

has caused pjroblems
jzsued with regards to mwy

sn the ce_rtificat,es/'restemonials
and profeclencies 50 far ) . .

: <;iuca tional qual ifications

- aEvI% E ‘T‘ﬁm afa"'?ﬁ/ that this affidavit has been M
\ o dre A, mieihe, {hat the

+ . {ErgeY - 781011

f)‘:s?f Aadit Qfficer[hdmn, falltgn related to He only ond ne gny ©
‘i Railway, Meligaon, .
Gtw‘{ahmi.‘.xrm 011 Conitdeea Lo

firan Kallita and smtie Kiruan Bala

58 two Raes tamble

ther persoly/persons

se discripenced

ade for the purpose 1O de clare

g
!
}
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although at present I 2m known to tkze Bhol.e

u\

goy; ond this aff idavit will be a pigCe of evidence as the

world ¢§ Mrs. hiran‘B

rectification of the ai‘oresaid affida‘}\‘l,,t’ that! wa;,s’ Sworn on
19.9.84, T

6. That this afiidavit will be a piece of documentary
evidence to prove the aforesaid declarations and all the -
declarations m&deabove . are true to the best of my lmowledge
and belief and I sign on this the /4§ th day of August, 1991
atnGuwahatie. |

Advocale

Wl
qgrR S rtm sfamIQY/ T,

g dre ¥R, wete, _ /é th day of Augnst, 1991 &t Guwaliatle
ErgrEl ~ 731011 ' :

. fudig icer | Adrm) s
Vwﬂ;% Rrﬁ;frwﬁﬂﬁoé

| b —OF 51«
?7 _ solemnly afiirmed and declared before. me
by the deponent who is identifled by

shri p.P.saikia , 4dvocate on this the
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1, Swmti. Kiran KALita wife of Sri Himangshu §22£3r ROy,
resident of Adarsha Colonéy. Maligaén,;?.s. éauhati,
LT ' '
Dist. Kamrup, aged about 21 years by caste Hindu , by
profassion houuwhold‘cwn—atudant , Q0 Lhereny solemunly
affirmed and state-as £9mlowa;5’. |
"1l ' Thab;x am married to Sri-HimangahQ Shaka:'uoy:
resident of Adarsha Colonsy. Maldlgaon, P.S3. Gauhati,
Uist. Kamrup as per hindu rite and performance on

30-1-83 which is true.to my knowledge. o
[} oo . . " " ._‘.)'t'
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2. That mY hugband' 8 title is ‘ji'ldy“ amd ag szclxr;y
any to marriéxge with r)im . 1 also want to change my vitle
from " lgdlj,ta" to 'Roy’ which is true to my knowledge . '
3. That £rom to-day 1 ghall ke kuown as wgueli. Kiran
Roy" in place of "Smti Kiran Kalita" which is also true ;
to wy knowledge.: | '
: 3
4. That the stateinunts wede in this atfldavit ary Lrue ';\ ;
to 0y knowledge and pelief and 1 swear this affidavit this ";.E, L
19cth day of September, 1984 at ﬁe.\utée‘{tl..l. ; ' .tE‘

‘

/ * i / c . ‘ 0D o - £
qgrE SE g fom/TUmER, o P : ' b )
go @Yo %o, Ay, ‘ Qo Contdeaess LA
et AL R 781011 | ‘ y
Assth, Aadit Officer/Admn,

E, P. Railway, Meligson.
Guwahati—~7151011
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- 1de tified o My Kisam !"/ .
1. Wy, 5l ‘
; A’a-.st{l‘ n : )De)ponﬂr/\t .

Advooate:]cauhati.

Solamuly affitmed befora ma whb 1is ‘ ,E
(ﬁ-"/\dvocat’é

identified by Sri .. w@\f%AJE .
this 19th day of September, 1984.
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QUMMISS IONER KAMRUP: GUWAHAT I
(ADMINISTRATIVE BRANCH)
» No KA

V-18/91-92/(Pt-3)/194 29 5% - 5¢
P

patea 1 4 /8/6‘7/
To | B

The Principal Director
Adminis tration,

_N;F.Rly;-Maligaon,

of Audit
Guwahati-11.

Subie Verification of claims of

Smti.Kirana Kalita (Ray) |
Ref, :=Your letter No,

1
Admn/18-478/91/607/4089 dt, 8.6

® 920

All certificates
from any other

AV J@(JL o
' ' Addl.Deputy Commis s
i |

ionerf
?Kamrup ¢ Guwahati, -
oy
| | | f\ﬁ/‘ |
No, KAV-?8/91~92(Pt-3)/194-95/é’{94‘51)‘(4) Dt,
Sl - |
- copy to :=
! 1. Assam Anusuchit Jati Porisad -
Xa\ | Bharulumukh,Guwahati.

ool vt
Wﬁwﬂ |

e o
‘Addl, Deputy Commiss ioner
qgrEs SE oomy et /eunm,

 Kamrup :Guwahati,
o w5t 254, grna,
‘ \ﬂargez:—~?SiGE3 ‘
| Asstt Avdii Offices/Admn,
'g\\ : N, B. Railway, Mehgz}oﬁ.~'
T Guvakstiagiors
.": " ' . ' 3
S

e e e
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OFFICE OF THE PRINCIPAL DIRECTCR CF AJDIT, V. F. RATILWAY,
TVM'JJ—‘IGLJOIJ’ GUWALE ATT ~ 781011.

v e P e S0 TP en B B S i STV ST P S A SN S D R T e T b S S e

é*%;'
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$.0.0.N0.64 Dated806~08-:l(992.

oo ‘OFFICE_ ORDER

s 0 A 7 e €8 A O e T oo

Smt., Kiran Roy alias Smt. Kiran. Kalita Roy was

/
v

~.appointed in this office as Clerk w.e.f, 14-2-1991 against a

Scheduled Caste-quota sponsored by the Regional‘Dinector(NER),

Staff Selection Commission, Guwahati as Scheduled. Caste

Y .t

2,  Her appointment in this office as Clerk vide 8.0.0.

Nao.109 dt.. 4.3. 1991 was provisional oUbJECt to- the vorlflcatloL
of , her clalm to Scheduled Caste thlougq proper channels. It

.was clearly indicated in thé appointment order.(vide S.O 0.

G U T TN

g dTe U, wredvly,
gl - 781011 : SRL-ETRe

Aot Aodit Offirs|4 Amn, SLN“« Q@g‘} (Q_%% =

N, P. Railwey, SmturiKiran Roy,

' No,109 dt. 4,3.91) mentioned above that if the- vgrlflcaﬁ;on

reveals the claim to belong to Scheduled Caste is false, her
N N ?

.services from this cffice will be temiinated forthwith
" without assigning any reason and without prejudice to' such

further ‘action as may be taken under the provisions.of the

Indian Penal Code for productionof “2lse 'Cértificate.

3. | The claim of Smt. Kiran Roy alias Smt.’ Kiran Kalita Roy
belong to Scheduled Caste was raisrred to‘the Deputy \
Commissioner, Kamrup, Guwahati for verification. The Deputy
Commissioner, Kamrup, Guwehati, after verificatioh, has now -
intimated this office that Smt, i{iran Roy alias Smt.Kiran
Kalita Roy-does not belong to Scheduled Céste community.

!

4. As per conditions of the appointment order refesxred

to above, the services of Smt. Kiran Roy alias Smt. Kiran
Kalita Roy, €lerk is terminated with effect from 06-08+1992 (AN}

. L~ A A ™
-wfiﬂﬂﬁﬁ. /(=Aﬁ T
1A/ v ;

Deputy Director/Admn,’

Guvish-ak)-7C/018hri D. M. Roy, T @92

2)

Qr. No,226/A,West botanagdr, ' ' ’

© Guwahati ~ 781011,

Office df the Principal Directoy of Audit,
N. F. Railway, Maligaon, ’
Guwahati - 781011. : Ne
A 2T .
S -
]



" Yo Admn/J.8—478 '91,/607/ 69’93“3%’ Dated: '05-08-1992.

gl

COpy forwarded for 1nformgtlon & necessary action to:-

— 1) The Pr1nc1pal Director of Audit, Horthern Railway,
- ‘New Delhi-1, . , N

/.2) The F.A.& Chief A/cs. Officer’ uuc“ F' r.F.Railway,
. Maligaon. . .
T 3) Smt. Kiran Roy, Qr.'Ho.?é@ A, Veut Gotanagar, Guwahati-~11,
: She is dlrccted to depos1t the foilowing 1mmed1ately"

a) Identity Card No,112381 uabbd 19~3-19¢91 1sgu3d to
her., ' o

b) Books, equipments etc, if any issued to her f£xm by

R.C., section and by Audit Recreation Club, N.F,Railway,
Maligaoni T .

5),AAO/Admn/Blll -~ The pawnent for tho ﬁ“rloJ Smt. klran Roy
o served in thig ofiice may rlease be made
immediately.

.— 6) The Chief Security Comnissionen/RPF,"N.F.Railway;Méligaoh.
The Identity Card 10,112381 dt. 19.3.91 . issued. in favour
of Smt Kiran Roy mcy be trecated oz cancolled

== 7) The chretary, Audit Recreation Club, ii, F. Rallway,
' Maligaon,

8)‘The Secretary, Benevolent Fund, Maligaon.

. 9) s.0.0.Register.

’;/LW /»,‘ yAp——3 -f.@.jz i
C,go ¢{‘
Budit 0ficor/aaded 1 2

qgTa S it aaf‘wra/qmua,
Fo Ul a3, ﬁfv?fiy "
T et ~ 781011
Asg't Audit Officec/Admn,

N. F. Railway, Maligaon,
Cuwahati~-781011



I To

o

The Audit Officer/Admn
Office of the Princip
NoeFeRailway, Maligaon
GUWAHAIL -v81

ol Director of Audit,

Sub s Chenge of Address .

8ir, |

‘I en to inforn you that I have changed my

pre'sentv address for postal’ honvanimcef.’ "Therefore, eny

correspondence kenceforth may please be made under the

\ eddress given below t-

PRI arer=

'.-*%: < e o
A T N

W'’ . ., N
X .-.;‘ﬂ//:'& AT e By
2 '

Sabl 1 5tann Roy, .

5‘/ O/O ICO\_Q') (2 YNAN [\Lj}_,v\,\éb\t (l\\Vvv\CQA. 2. S(\,:\.Aé)
] %) 6 unals <};)),e;‘\) 1.

~ 7
7/

' . @\ \/\.\’OC\‘E\O'\./U "*':“l :2_' .

S .0/
P

4
i\°\“€' o ST -
A N HEAT SR gy sfawrd/ogm,
A L g R, nefnly,
TG ~ 731011

4

. Yours -faitafully,
Koo Ro y/ olesde /30- 9-92.

OLD_ADDRESS

C/0 DMe ROYe .
Qrte. No. %G/A
Hast Gotenagar.
Guwakati - 781011.

Astit, Apile Officor/Admn,
H. F. Raibe v, [Zotiianp,
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7 CENIRAL ADMINISTRATTVE TRIDUNAL | '».ﬁ'ﬂ;f

GUAEATI DENCH: JGUAATL, 5 S

No:- 21¢9 . Dt. ;2'37/‘1.2 G | |
'rO: ) I

e o, /rae%,/ ?',Wg% s
BRI ﬁ\‘f’(/} | > S ,
e, /T'['C AN oL
/c@ i
Sub: - VOANo, /’777—/9L—~

“.!Cﬂ"l.."‘?’.‘q—;g

....‘-‘.C..‘.'.APPLICAM

VAT LTI RESPONDENTS

In the matter of an application U/S 19 of the

7 e S

Central Admlnlstratwve Tribunal Act, 1985 ,1 am dlrected

ard here\uth a copy of appllcatlon alongw1th a

copr of Order dtd, J?/_ 9 _9_ . Passed in the abgve noted

case for 1nformat1u“ a0 necesaary actlon

PJease take notice that the above mentloned | _ ' ' ,‘:

Case will be listed for A%n/ Orders/He__ ing
on M/{_Q}_/m____ at lO~3Q A.M. brfore this Tribunal,

You are, ‘t.hfi'rf.;fOIe ydirected to appear on the

M said dat» and at the a>pointed time either In person or

t‘nrough an Auw,cdfe duly appointed by you for the purppose,

In defat“t of your appearance on the date fixed, the case &

will be heard eX-parte,

Kecords,if ~any, connected wlth this case should

be submitted before the fixed date, ' ' B

BY_ORDER V////f
. D / ,///
Enclo:- 1) Copy of application ,A, 2
"~ with AnneXures, ‘ DEPUIY RBSISThAR(J)
/ 2) Copy of CUrder /01/3

73 '77"

SN dtd j(/ v 91/
ﬁ/&;\‘
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CENIBAL ADMINISTRATIVE TRIDUNAL - B
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- Sub:- 0.A.No, / "F'f/:«)),

-Versus—_
e
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. ooMo’oo.oo ce e RESPDI\IDEMS'.

In the matter of an application U/S 19 of the i
Central Admlnlstratlve Tribunal Act;1985 I ‘am directed o ’
to forward herewlth a copy of application alongwith a .
Copy of Ordel dtd dgé__jL-ZJLz; passed in the above noted
case for informetiv., anu

neceSaary acuon

Please take notice that the above mentioned

cate will be listed for Ad@;sgfgn/ Orders/H‘aarﬁﬁ
‘ onngé.,O( 5)2/"

You are,

at ln 30 A.M, brfore this Trlbunal

Uherefoxe ydirected to appear on the

said date and at the avp01nted time either In person or

through an AUVOCdLe duly appointed by you for the purpose, o

In defantt of vour ﬂupeatance on the date fixed, the case =

will be heard vx. -parie,

Kecords if any,connected with this case shouyld .

be submitted before the fixed date,

- o | | By ORD?% '
( Enclo:~ 1) Copy of application : 2 ‘L/5772 d o

.

‘ with Annexures, _ DEPUTY RBGISTRAR'(J) fﬁ
) V () : ' T .
2) Copy of Order : B s Y, M( ¥
: . ) N i g \' G W ’
[§. 9. ) Tl e vy g ey,
| I - e '(5 AT C‘\fku ' vy » %’%ﬁq' o
éﬁ ' V%l A N IR O S i 7850,:;.
../\:‘/\ 4 - ".{ ) \, ‘_LX . \)’ *~ : ) "’_, \N Aqwl A (,J 0 -
N : . \:\:\‘(‘ Y ot R _,_.47\ R Al "‘\:‘\ . A _ Fes i s nn
v 1’) pe LT T & : \i'\\&)L Sy, My saon .
i ‘, L] a F e et g - e Guﬁmba““-78101l ;
{\M Y £NEY G \-,:u'\" \V'/ el y '
e \ ‘,{\\"'"\ o A . ‘( : N \/’2\ e ,/ o
N C‘/OQ , T ™ N AN .
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CENTRAL ADMIVISTRATIVE TRIBUNAL
Gl¥ atiaTr .2ENCH: :GWAHATI, ,5

Koi 9109 Dt. 2§/ N

3 - - b
AW S . Ao DG
................ = (4

Sub; = 0.A.No, /1270/;2L’

s Qo{(% +euveus JAPPLICANT

~»VEersuS.

2 60 2 e sy,

-uvocicoo’.oocn-of}'-go‘oo’oooooc RESH)I\IDENIS.

In the natter of an application U/S 19 of the

Central Administrative Trlbunal Act, 1685 ,I am directed

to forward herewith a copy of application alongwith a

copy of Order dtd f;ﬁ 2 2. passed in the above noted

Case for informatic. anu necessary actlon
Please take notice that the above mentioned

case” will be listed for Ad@}SGTBn/ Orders/Hdapfﬁg
on__ 6./ Sr

You are, therefore sdirected to appear on the

at lO 30 A M, brfore this Trlbunal

| said date

and at the a)p01nted time either In person or L
through an Advocate duly appointed by you for the purpose, - . L
In default of your appearance on the date flxed the case aj
will be heard ex- ~-parte, o
Hecords,if any,connected with this case should .
be submitted before the fixed date, .
BY O'%é///%//i:;////f
' e
Enclo:~ 1) Copy of application - : A A
with Annexures, DEPUTY REGISTRAR(J) -
JAY2
2) Copy of Opder 3 S 7 4 .
' e # pe
dtd, 1779 e ﬁ/ S
vl J ;&”W Eh
v : (313 W‘*’ﬂgl 4 ,{ﬁlgm R ) . [
‘3\ &re T Ty, I I:‘ «
IR ~ 721011 o e
_ p _ Asatr, !wdn foicor/Admn - l ﬂ '
. . ' ' Eyg E‘sx!w'y, Maligaon, - "é ‘_.lv
e T ; &awwau-ﬁzuﬁ!, St *‘
i o O
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CENT R!\L Ai)N‘INIaTBAT IVF IRIB JN\L

. o G‘_kAH/\”IvI‘BII\LH' GAAHAT I, WS
/ | OA.No,177/92
% Smt..k_if';n Roy "o o o o Applicant
UOOOIOéorS ¢ o o o o Respondehts ;
_ - PERES ENT Tpi - SR
' THE HON'DLE MR, JWTICE S HAQUE,VICE CHAIRKAN - @
For the Applicant, Nr.A.K.Kop,kr.N,K,Choudkury, - L
For the Jiespondents, t‘«.r.A K. Chou'ihury,Addl.C.G 5,C. b -
A e .
t .' .
'14,9.92. Heard learned counsel tir,A.K.Roy on i
)
' vbehalf of appllcant Smti.Kircn Roy sliss l
: :Klran Kalite, Perused the stetements of i.
. 1 . E .
i ' ’grievances and reliefs sought for in this ‘ .
: yapplication, :
' ' This application is admitted. Issue i _;
'notice on the respondents under Registered :t-
Post. Learned Addl,C.C.5.C.Mr,A,K,Choudhury ; >
| ‘tekes notice of this case and prays for'six
A veeks time to file counter, Time 2lloued
¥ ‘as prayed for.,
] R
List on 16.11.%2 for counter and
'orders. E
' Heard learned counsel of the parties. |
'on the interim relief prayer. Her service ;
'vas terminated on 6.8.92., Therefore, there
1 : . |
J.f' : vis no justification for any intcrim order, g B
' ' «This prayer is rejected. -
: / boHA UE.
VICE GHAIRMAN 3
I
” y . '
ggéh R, ww%ﬁa _ L
qargrd ~ 781011 ”
Asstt £opoi; Oificer/Admn, : v
WM. F. Ratnay, Maligaon, . : * gl
Guwahati—781011 .
o
-
\ . e ) N s ‘ B
g i ‘b P v
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUUAHATI BENCH 322 GUIAHATT
N " . :
——— 4 ATrD GUUAHATI, THE 9{ )
DESPATCH NO. 573 ( n 12/t Z‘i&
LBRTGINAL APPLICATION NO. : (r,;.;-/:u,,. ) ";,,;h\"‘9'5f;y\
MISC. APPLICATION NO. : B ' e
CONTEMPT PETITION NO.. :
REVIEW. APPLICATION NO. :
TRANSFER APPLICATION NO. s
':??t\i‘tooaoo}‘o\{zo':}ot.ooqgl’oo "QQOOOOOOOOOQOOo... APPLIE&‘M’V’L‘S
Z PETITIONER (18)‘
VERSUS o ‘
FYaes 0 - C R
..4.£.):.'(‘\.“..." ...)?:a‘e.,. ...O'.COZ.‘?.....‘..‘. RFSFONDENT (S)
To, : a
| Mo, PrKs, P e o
Al (. O B, S,
'...'..‘.‘0“0000’0'.'.0‘. A XA BTN E I E R EY N NN ENREYN K
.‘..OQJ.Z._‘E‘/'O... ’.r‘:,;r'\:" ......f...kb e 0860
)
...(;:: ?\‘-—.é./...’ Qe.’:z’.‘.;{-:’.é.‘/l"‘...‘. . L]
.'...L.‘-.(«‘}.‘.\.—‘,/g ‘f‘c”.:.“’......d;“‘
Sir,

I am directed to forwayd herswith a copy of :ludgvnenu/ﬂrg;r/dtd.

".S.a_’*;/:

the above noted casa,

Enclo. 3 As abnve.

Z: ‘r«h’%‘zn—r\,,l‘____

‘Pleasa acknouwlsdge r scaipt.

YoursA

passed by the Banch of this Trlbunal comprising of Hnn'ble
’ 7;:—-—A . )
Jora b o Skt Med. Cﬂé&t}i—”v\ Vice-Chairman and Hon'ble

Member, Administrative in

for informatiom and necessary action, if any..

faithfully, .

GK£/281195 qgm‘qa“m = S/ SaTm,

go dre &R, metaly,
FEgTE — 781011
Asstt. Asdlt Qfficer/Admn,
N, B. Railway, Msligaon,
Quwabati-—~761011
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'omgina.l. Appucatmn Ne.177/92 . |
Date of szar: This the lsth Day af September 1995. ;"'“,f

By Advecate Mr.A.K .Chaudhury, Addl.C.C.S.C.

ct:nmAL ADMINISTRATIVE. TRIBUML
| GUﬂAHATI BENCHVﬁﬁ,. e

N

USTIPL SHRI M.c,cmunmax. VICE-CHAIRMAN
.;xml G.L. SAr»aLYINE, ﬁmam(ﬁwm)

1o Snti Kiran Roy, L
W/0.Fiméngsu Sekhar Rey, - - o
residert of Qrs. Ne.266/A, ....oizoag o
West Cotanagar, Guwahhi-ll. e App;)cant

o\
o

By'Advoc@te Fr.A.K .Roy and Mr.MoK Chaudhury. K

VQG' .- . ,_ . - A " R .

1. Principal Direct@r of Audit ' S
N. F.Railway,, aligaen.leuwahatiwll IR

2o u@puu ‘Director of Andit,
, N;F.Railway, Maligaon, Guwahati-ll-:t

4 3; Union of India. representad by the Cemptroller & -

Agdi er General hew Delhi.

' eee oo R(e"pcndént

0 RDER. o
GHAUDIARL J(vE)s _—
1. The undisputedlfact:4ére that the epplicant

Shrizati Kiran Rey is a Caste Hindu by hirth. She married

Himangsu Roy,'who is a member of Scheduled Csste cemmunity'

by birth, The applicant applied and was selected in the
year 1989 foi the pest of Clerk 1n the effice of the
Dapuly Directer, Audit, N. P;Railway, &gainst Scheduled

Gaste wuﬂta, The epplicant submittcd certificste to shew

that she wes Scheduled Csste person after maxrisges She

was Jssued aiiét*@r ef appointment and jeinad the ssrvice -
/

en 5-3-01, Hoxever h@r service wes tesminsted by order

dat ~d £-0-92 passed by the Depuly nxsrcumy(nf:n) on Lhe

Cgecund thet she 4id nat_b@i@ng to ihe Schedulsd Caste

'@g‘#uﬁﬁcy ard wes neot e1gg€ble for being zppsinted in the

: - PR
GKP/281195 ‘/}ﬂy Qr f))X(‘?”? | ' M,?ml,.

s T e T /R,

qo e Lo, mwiale, ' : r
qargriY ~ 781011 =
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|, E faieny, Maligaon,
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0.A. The applicant prays that the seid erder be Set aside

~ her marriage with Himengsu Rey whe belengs te Nemesudra

. therefere the decision of the respondents is.illegal anij

-uncenstitutional. She also contends that her service was

 the reSpondents are illegally refusing to allew her to

o - -9'2g- AT

reserved pest, The said order is challenged in the

and the respondents be directed to treat her as a mcmber of

Scheduled Ca*te cemmunity and allew her to resume her duty,<“ _lk
in the pest of clerk, - | o

2 It fs cantended by the epplicant that by virtue of

cemmunity which is recognised @8 & Scheduled Caste under
the Constitutien (Scheduled Caste) order 1950 as aménded
by éc and ST lists_(Modification order) 1970 she has | .
ecquired membership of Scheduled Cast§ cemmunity and is | -f

entitled to get the benefit of resefvatvan in ger

¢ and ||

f)

4
Vi

terminated without giving her epportunity to show cause
and therefore the impugned order &s vielative of principle
of natural Justice and is illegal. She claims thet despite
the impugned order of termination ef serVice.she'has not

been relieved and has net handed ever the charge hut that

perferm her duty,

3o The re5pondents rely upen the guide lines issueﬁ :
by the Ministry of Heme Affairs by circular letter N0,
35/1/72~RV($CTV) dated 2~5~75 and contend that a perscn whe
is not SChoduled Caste by birth will net he decned to he a

member ef Scheduled Ceste merely because he 6y she has %1:.L

married a persen belenging to Scheduled Ca«te. They centend
that the applicant therefore w&s net e)igihle for being

eppeinted and when that fact was noticed the appeintument

contd/a .
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has been cancelled. The_respondents’aISO’con{énd tﬁét'the viqgﬁ

- appeintment of the eppliceblwas previsicnal subject tso
verificetion of the caste and therefere mere circumstance
that she was éllewed to work befere the verification was

made dees neot create a vested right in her to be continued

in. the pest. Thus they justify the impugned order. The

question that arises for consideration is as to whether by i"f

virtue of her marriage the spplicant vaui&cd the stetus of ﬂ;? |
being a Scheduled Caste persen se as to be entitled to the ,
sppointment te a pest reserved for Scheduled Caste Cemm&nity, «;w_

4, Seme question arbse for eur censideration in 0.A.

e Ty

131/90 which we have separately decided to~day, The facts R

of the instant case are similar to the facts involved in . T

that case. We have discussed the relevant aspects of the

question and have follewed the decision of the Karala .?f
'High Court in the cese of Valsamma Paul,Vs.Rani.George and ;'f
Ors reported in 1995(2) SLJ(Karala) page 8l and have held »]J
that a person bern eutside the Scheduled Gaste er Scheduled
Tribe does not acquire thet status by virtue of marrisge with
a persen belonging te such Tribe and<1s not ertitled to get

" penefit of reservation under article 15(4) of C@nstitutioﬁQ

For the same reasons as are discussed in the order in that

.Q\_l

~ Cése we held that the gpplicant is not entitled te claim

benefit of reservatien and since her appeintment was

previsicnally made subject te verificatien of her caste .

the impugned order cannot be hled te be illegal. No guestio f

of vio’«tien of nsutural justice also can arjse.
%g/' B It is however necessary te mﬁﬁt&anvthﬂtAhre@ba&&na

o somph etredyvnpen the decislon of the Ascam High Court

in wilson Reade V.C.S. Beoth & Ors., AIR 1958, Assazm, 128,

contd/e
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In that cese the electien of a candidatb(reépandent‘N@ya)\‘
hd te ths Ascem Legislative Assmebly was challenged en the’
greund that the n@minetien of.$he Wilsen Reade to tha

resetved seat was wrongly rejected holding that he was not ff‘

2 member of the Scheduled Tribe and was not entitled to be
neminsted as a candidate for the reserved .'seat meant for

the member ef the Tribe of the Autenomous District Khasi

and Jéyantia Hills within the weaning of Article 366(2) of;;»ﬁfh

the Constitutien, It was the contention of Mr.Wilson Reade

that elthough his féther was an English-men he had married

N

Khssi Woman and that under the practice prevalent &mong

&
7

the Khasi Trlbal people any one who was born of a Khasi mc‘her
wes regarded #s 3 member of Khasi Tribe and was entitled to 4

Bl
}
A

the henefit of the reservatien, It was contended on his ¢
behs1f before the Electien Tribunal that the Khasis being
matriarchal in descent he acquired the demicile of his
.mother by birth as a legal incident and he_continuéd teo
retain that demicile in the matter of persenal law, After
referring to the finding of the Tribunal in that behalf,
Their LordshiPs' were pleased to express follewing epinien,
‘Hen'ble Mehretra J held in his epinien &s fellews:

“Having considered carefully the evidence on the

record, we are of ‘thé epinien thet the petitiefier

has fully, established that he was a member of the

Khasi cammunity and thus his nemination paper was
wrnngfully rejected,....'

Henfbkle Deka Joﬁb orved An hlS apinion thuss

N PRI

are e ¢ A S

. o
TR L

{
T

“o....Théfefc:e taking 211 these facts into coenside~ ! :

ratien it can easily be construed by applying

the commonsense and practical view that he

was @ member of the Khasi CQmmunity 2nd his

1z - 78101}
T{q'{? h .
. s Audlt‘”r"‘“mdmr o . . Coe T
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Thus the cenclusion mainly rested on the evidence. The ‘ ngfg

. RS

¢’ q"esti%n that arises in the instant case is however of 8.

IO SRR T Y P REA R e Y

different nature, The questien here is not as to whether

‘the 2pplicant has been accepted by the trike of her husband - - |i
as one of them but whether the applicant by virtue ofhher .v?
marriage in the community is'entitled to get the benefit | |

of reservation meantfor the.partiqular tribe. The fact

that wilsen Reade was born to-a Khasi mother distinguishes Fop s
the epplicant's poesitien who seeks link with Namasudra

cenmunity threugh her husbend and not bY'birth!,Wéiiﬁereforg_'i“"

of the epinion that the decisien ef the Full Bench of o
Kerala High Ceurt in Valsammas' cese(Supra) is nearer in 3 ﬁf

point {o the instant case than this decision and should be f

folloxed in the instant cése,

£

In the result the 0.A., is dismissed, However, it

is opeh te the respendents to consider applicants' appeint« y §3

ment without reference to the rulewof<r¢servation,mif .mxu“;ﬂﬂfu.f
found eligible, A | | A e
: . o ‘

No order a5 to coests,
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o . SIgwis7 wH/ATTESTATION FORM

NHITH/WARNING

.

»

t

QraqiGd ST T 408 qFA0 20w et qor @) fowa

T T S TN AT B
i Th e furnishing of [dse information or supression of
“and is likely (0 render the candidite uyfit for caployment

QA TR U AT 99T AT geiATT Ay T AW & A wom

any factual information in the Attestation Form would be a disqualificalion
under the Governmes.t,

200 G i 0T GA E e ol I A aea, afem, fuatua wfc frr amn 3« YEAT YA A wHad
U Y R wdaar 39 wfusrit ), qenfeafy WY ot wfgy, e oz TURTFA G T T § bW A T O 4g GWRT
wiqn f& anafes gEa femd g g

T drtained, convicted, debarred ete. subscquent to the completion and submission of Usis form, the detiils should be communi-

<ated inmediately to the SUUT S+lection Couunission or the authority 1o whom the attestation form hus been sent earlicr, ws the @se oy
be, fuiling which it will be decnied ta be 4 suppression of fuctual information,

3o 0 falt sufer 3 Fare F ag war wwar 3 fe aain WA 5% g & wf § @ Bl aw W fea W odr
CCCIRE IR i R R 1 : . ‘
If the fact that fulse information hus been furnished or that there has be

en suppression of any fioctualinformation in the attesias
tion form cumncs to noutice at any time during the scrvice of o person, lis servi :

ces would be liable 10 be terminated.

- . _ L S Surname AT/ Name
LU AR (Es Wt #) o) afg :
WED . (ufx wnd v wo araemr K foll aig 49 S AL wdT §

; ! . . . T ¢ sz N ,
Nime Enqglfgnrn ?;1(‘2 Gpitals), with aliwes, it any - (ROH)kALrTA kl J

7 (Brewe udicue if you hove added or dropped at any stage, any purt
of your nume or surnae) :

C 2 WWH qU S@ (waly o, qr R R ar e o, it fagas ot GO - D+ L. - ?\Ci\,‘]‘- ?vy - NO ‘ZQQ/A . ,
: ; ) : m q‘rz) ’ ‘ \ ;( > L) - j ‘. - ~ u .‘ L’
F - P ot P-§=Ma A0

) . . Wesd ¢
Peesent  addreess  in " full (i.c. Village, Thana and District or Housc * Q

Nuwber, LunefStreetfRoad and Town) QP\% 57840}1 . D{‘:’:WL’M“"‘")
3 (%) WA gO adr @ (wuig S, @A WY faat dy A o, watlf (...5 . .
: Ko palite (Rey )

ayx/ad Wi Wk fyar 6 QT T ™ ) )
Home  address jn full: (i.e. Villige, Thana and District or Huuse : - . . & !
@)N:n:.ll:qcr‘ L-u;c/Su'cct/Road and Towu .::;3 name of the Dislrict @ ?—f() ) m . R@f} ' P\«hé Q, NO 266//;6”" 3
) Heudquarters), ; . '\,\M A, AL o B
© o (w) e arfEr R fran § at 9w W ¥ s Wik e @ & (@) pc'fp"%\?iwb't 0:‘:‘4 2 ’—.*k"“ﬁ '_', i
: Wt gaT A arde : ' o= Grem g \y =1
(b) If uriginally resident of Pukistan, the address in thut country and ‘

the dite of migration to Indinn Uuion.. . ®) No-} APPIQ&\-QC\/Q)Q-(_ ¢

¢ 97 WAl w1 T (@Y A wafo o) gt e e g g6l ¥ ufar aww 8% Qg 1 aft fazy A (ariFam Hf:T)
Qe aY 97 wrl w1 sy 3p feq szt W ow o § wigw awg aw 21 a4 €@ W GF F q1e ,

. . . . . . e ]
«. Purticulurs of places (with periods of residenci s) where you have resided for more ihen one yeer atut

o~ five yers,  In casc of stay abroad {including Pakistan) purticulars of all pluces where you hive re
N after acaining the age of g1 years, should be given, . .

ne - v - .
e during the preceding
sided fur more ey one year

ﬁmmﬁ%:ﬁw&(mvmmmﬁmm & feed & ¥ fag g ema

we y" ¥ AT AT, Y | @y, w6 el ) fad & e &1 ma
From To . Resideatial address in full (i.e. Village, Thana and District or Nume of th ¢ District Head
o L House Number, Lane/Strect/Road and Town) uarters of the Plice m

tioned in the precedin
) column

N ~ 12~ Sk« v~ Radike (Ro -
Al R e TR
f w Sola amagan s 6 =FSICH -
B eiag Y S Fsten

i >t = )chw CA/?SC\N"‘)

B e e T
o dte @A, mﬁltﬁfl
gy - 781011
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2 \\QK
5 (%)) &) N\yr
: sy (afs &4 |
| wdma (aaw g g ara e, a9 TqRT 9T
foar am w1 [ sifagara FW WA U g e a1 qar (4R @
. @) &1 QU gt feam w)| qaw &l fawdt @)
Relution Name Nutionality Place of birth Occupation  (if  [Present Postal cddvess | Permunent
(by birth and/ employed, give (if dewd, give Lust Honme
or by domicile) full dcsigé:mion z-.ddr('ss) 5. g.ldu,u
- < ~ e~ \ ‘ch
official xﬂfﬁﬂ__r S bodedons V\J -U\;:-.P"‘-L o \0&_,«.
ey — k\;_ SN o
. _(n)ffcrar ({nﬁ:{r:)aqmﬂ . Mg\éﬁb‘? ,waz H{] T‘V‘- S
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ft.n gt cour lry,

l . -
' / faed sy o feg ag
A (T & . W & AW dEl N7 awtrﬁrr« arrg
C1e A a\'(/arwfm«a) W €T A ®@RE @& 0 gar I g wi
.Name Nutionality (by birth Place of LirNs Country it which Date fwm which
* | andfor by domicile) . | studying/living with studying living in{thes
full address ~ouniry mienuoned i
previous column
N\
6 W :
Nationality L,\c,u\/\_- <
"o (® )amﬁar&a mw« #) 1 (=)
. (a) Datc of birth (in Christian era) (a) S < Q,(Z_
(=) ¥ Wiy : (w) ‘
(b) Present age - (b) 2%yerlom .2 Aoy o

(n). g ¥ wwm wig
- (c) Age at Matriculation -

() .
©1F yerry, § gt FR 2 6D

8. (%) s ey, e WX Teg fored T fma g -
() Place of birth, District and State in which situated

(&) s frm fad ok, qonE §
(b) District and Scate’ to whidh you belong
(n) & fiar qerew ¥ fe oy wle e & § ¢

(c) District and State to which your father originally belongs

53)'%d«kw€c\ D= keamaup (Avsa—)

((b)) m“)w ('j.\%mm)
(c)N Kcvwm,up (hssons) Yidl= pckd}\ﬂmé\

g. (%) wra # uH
(a) Your Religion

(F) .- oy

(@) 1 wiF w3 unfa/ﬂ 3?7 amd?r §evd (=)
b) Are you a member of a Schec Caslc/S cdul ribes ? 1
( Answer 'Y&' or ‘No’ (b)t'Y*e{\ a2 I /[/\
N

(a)
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o 15 WA W ¥ ferfer aal W weml § AR Ao Ut frr s a9 sl & il @ aqf a far gq fasr

1
Meges since 15t year of age.
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a oo a1 am O T ad
Naime of School/College with full address

g7 T arQa
Dute of leaving

saw I ar
Date of entering
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| gnm qhar
Examination Passed ¢
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1?(6411-
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(8) Are you holding or have
quasi-Governmient body,

AT R, GOF FAT AT TS @I AT WI-AGTH AT RAdEH Gl
a1 fit Ae-ECET FA G0 &F0 & wAdd aid S G § ar9ga oA g iraig 7 afs i, o) fagrem &7 ardm |fga wedq

particulars with dates of employment, up-to-dalte.

fagra o1 wurd e @1 T SR

any tiine held an appointiment ander the” Central or Staie Govermment or a scmi-Governnient or ' &

or an aulonomous budy, or & public undertuking, or a privale firm or tnstitution? 11 so,

give [ull

- -
wafa g7, qfeafenat aur AR FF QES fayrar a1 471 AW qar qar qet Aldr AYSA W[ HIRY
Period Designation, cinvlumenu and Full nanie and address off Reusony of leaving previous
—_ - [T wature of cuploywcnt cnpluyer scryice
i [From afTo
A -~ g e faf e
NOT AL el
r . I . / 1 t‘/‘\/VAC" o N

@ warfer 1y Iepir, fdy
S fofore ¢ (weaudy &ar)  faaw,

#7 AMEqA2FT qaT 230 9y Qv F4r W
an 41 gure € & faq Aifew faor . ar @ A

1 (&) #u7 free AT IRE EER[IEE G/ W T ar faar g aTE § wriwa @ fAgean
wrua fraa[favabnaran [ s farg & warg 4y, afe e wR0y
1965 HadA ar fdl S S @ fawwl & wdmes w@A
-5 faeg #1f womafes aargr 41 af 4t ar 99 A

§ wdl @ o # qwra g

g g ax wred fadr AmE Fowed e d faw e wim war ar ?

(b} If the previoys employment was under ‘the Covernment of Iuddia|State Covernnenifan undestaking owned or
of India or o State Guvernmcnt| Aulonvmons Body|Universityf Local

controlled by the Government
Ludy. 1If you
Civil Service  (Leinporary

any disciplinary procecdings
your conduct in any. matler &

hael left service on giving a month's notice under Rule 5
Service) Rules, 1965 or any similar correypouding rules, were
framed against you, or had you been called upon to explain
t the time you gave notice of termination of service, or, at a

of the Central

subscquent date, before your services actually terminated ?

12(7) (%) w s @ frard fag g ?
(/) s wg q¥ a1 FRAT =@ § 7
(q) w1 W9 &9 AR W AT ?
(%) 1 W & 3 dAg g ?
(¢) e w9 R falt fafy Ammam gro
satm fem am § 2

(%) wr s et o & fagamaa gra Q9

(a) Huve you ever been arrested ?

(b) Have you ever been prosecuted ?

(c) Have you ever been kept under detention ?
(d) Have you cver been Lound down ?

() Have you'ever been fined by a Court of Law ?

sgaq g7

L " (f). Have you ever been convicted by a Courmf.aw of any offence ? )
M{A@j g BN e adar & fau faafem 2 g ar G favafaarem a ian s faan afusofder gra

S

faserer g ? A

(g) Have you cver been dcbarred from any examination or rusticated by any University or
any opher educational authorityfinstitution ?

(s1)

P qreTe aer farelt ot ar wev e fared sfeT 3 SaRg SR [FEET 9w er ST )

o % d27/aqa & i feafor/adta sgae @ § 2

(b)

] tionsfselections” ?,

Have you ever been debarred/disqualificd by any Public Service Commission/Institute of
. Sceretariat Training and Management/Staff Selection Commission for any of their examina-

.(€) s ewui §H &1 Wd wRg A frdt grorem & wiv & faeg waAr 9F @ g ?
(i) Isany case pending against you in any court of law at the tirce of filling up this Attesta-

tion Form ?

(%1) ®® s, G0t A1 W@ aan Rl s siuae e Hum ¥ Tz s @ @ ?

(i) Is any casc peading ugainst you in any University or any other educational wuthority/institution

at the time of filling up this Attestation Form? .
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L RNE[TE F et § awi § o Qg
. ‘2 (Y epad <10 he answer to any of the above mentioned question is *Yes', give full pacticulars of the "\ ¢ I
/ cascfacrest/detention/line/convictivnfsentence/punistinent ete. andfor the natare of the  case N{&Isq:\q,%%_ ‘
. }Jcndmg in the Court) University/Educativnal  Authority ete. at the time of filling up this b
DEPE R BN
feosdy ¢ (1) yumr g@ unuRA @ni € 39T @ uf "Saed” oWy Wy fug
‘Nowe: (i) Plcuse also-sce the “Warning” at the wp of this Attestation Forn.
(11) garfeafs “@” ar"ad" @ F@ 6T WEF WS 60 IFT AAT-ga07 foar arar wifgq o
(i) Specilic answers to each of the questions should be given by striking out 'Yes® or *No' as the case may be.

13, uqd g £ 41 feagrd sater A A a4 & suler i @ A
St=ra q1 maFr wrad i o
~ame of two respomsible persons of your localily or two referces to whom you are ) ~ . i
{ A . P . . - Niacr» £. ; 2 iz
S S, Cppvng meb, Samdal. Ay 8-NO 2GR bz it O D - Nog - Ry - N0 2043, haw 11
. o " = v . P n
# pafoa oo §fF o & ul owwar s oF HA qar § aqr Grone g oud aqo e g & Q@ tear [l &
sfdny 73§ faud wrw & gT ¥ gl el F R qig 7 g wn .
1 certify that  the foregoing inform ition is correct and complete to the best of my knowledge and bulicl. T am not aware of any

ercumstances which might impair my litness for empliyment under Government,

e QI § R A B 2.3
arta/Dae.. /<G T 025 90 . _ " Signature of cunuid.uc..:%Ps‘.‘.\\?‘%’j}..
winfiace Gy = - (CMadigagn)

‘ , ' qgAT JW -9

_ ~ IDENTITY; CERTIFIGATE .
e Freifefia Bt 06 & o R fag o § fag ‘ e
Cerrificate 10 be sigued by uny onc of the folfowing: - .

(1) & mar woy AR & wafud ferd
© Gazeted Officers o Genticl on 3tte Guoveranent
(2) Ut ol 60 I At 3ud ae-fng fdon Fam 3, gu falivd 8 & aag dsun ar asd fqura wed g uTed;
M anbers of Padlian i or Btate bogislature belonging to the corstitucucy  wlicre the candidate or his - parcut/guardian
ocdinariiy resident . i
g fodeem wfrge/wfmrd; '
Sab Divisional Mgt wive [JOlhees ‘.
1a) wfade ¥ wherd w0 oM @ & g sofuga ware wr v feragdieesic
P © 7 Teusildar  or NabfDy. Tilisildur auhorised to exercise magisteriid powers
(5) sy grEraT 9gd AT W @ A& T MUAND Q@ v faear 1 fufieer /e
PringipulfHeunaster of the recoguised Schcol/College/Tnatitution whire te candidate studicd fast:

(s) wars @ wfusTd 5 Block Development Oficers:
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{7) drewRT ;R P ostmusters; and
(85 dwd i Paiipayat Insp:ctors:. ,
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Certificd that T have known Shri/Shrimadi/Kugari. /&h?}/ /@_«d 43 . '/f:?\/ .. sunldm;i;ngr of hbn‘ ..... ‘
i o S e v DAy 5 (G psenm
A 8w § R W A q@ g § W fe § B ged o i fae § 9w R ~
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The Principal Director of Audit, - - S
\_-N F.Rgilway $s Maligaon i Guwahat1~11. ' o
Deputy Director of Audit, ' ‘ - ‘ "?ﬁ%
N. F.Railway s3 Maligaen _ o
C@mpbﬁ@ller & Audit General, o

New Delhi, | : "

Subgs~ Representatien for setting aside Order S
of termination dated 6-8+1992 &r altere -
natively te make a frash appointment as
Clerk in the Office of the Deputy Director
Audit, N F.Railway.

Ref.1- Jadgement dated 18-9-95 pazsad by the h | fffﬁ;
- Central Adwinistrative Tribunal, Guwahati R
Bench in O.ANe, 177/92 ( smte Kiron Roy Cru i
Vs e Principal Director of Audit & ethers.) ..'g-;;i
' tevese ‘ | ' o ;
S8ir, .
Most respectfully I beg te submit before you the 5 N
follewing few lines for favaur of yau: aympathetatic cenai« . : : ;
der ation, . . f.:;_?f?
le That sir, purnuant te an advertiaament puhlished . ,ffﬁéf
by SeSeCes I applied for. a post of clerk wherein I was ' . S Tff
selected against a reserve queta. My name was recmmended | f. ;“;
' by the 5,5.C, and by letter dated 5-12-90 issued by the A'" '5f'55%
Deputy Directer of Audit, N,F.Railway, Maligaen I was offered o ;f?
- an appeintment as a Clerk, I jeoined the p@lt on 14-2-91 and :7'1€§
my order of appeintment Ne, 8,0,0, Ne, 109 dated 5-3-91 waz L ed
issued, : ' ' | , o  1 '“1i&
2, - That Sir, thereafter, by an erder vide 5.0.0. No, 64  ?€
dated 6-8<92 issued by the Deputy Directar-Adminlstratiénﬂ ,,ﬁ}
my app@;ntmént was terminated with the allegatién that I mams ‘.;Agg
donot beleong te Scheduled Caste Cemmunity. It is pertinent - ‘k,}fE
“to mentien here that prier to issuance of the Order 6f tere -
 mination n® show cause netice was issusd to me and I was not oy
given a reasonable ppportunity to defend my case. Be that as L
it may faced with such a situation I was constrained to xmax '?
Bxskbmaiioma approach the H@n'bla CAT challenging my erdcr ' ‘5
of termination, _ | . ‘;4£:
- (7 Contdse.e2e - .;j%
qéw"’v M]/VM o - B
!' '%mmm@wmmmﬁm . - f
§° @e b ,”>, ba¥ m"“?@.
et 78801}
Acatt. Aadit Difices/Adm" ' ok

5 Roiiwady, hetigaon

Guwaha ”""‘“m‘




3. That Sir, I married Shri- Himangnhu.Sekhar ROY, L
whe belengs to 'NANASUBRA COMMUNITY‘ which is rec@gniaed
as schmduled Caste und@r the Constitution (SGheduled Caste)
Order 1850 as ammandea hy<Madi£ication Ordnr 1976, After
marriage X have attainad the status ef 8$.Ce and I havm
bean accepted as such fmr all practical purp@ses by S«Cs
Community, ‘Anuasushita Jati Parishad, Aasam' 1saued a o
Certificate to this effoct which was cmuntersignmd hy the

Deputy Commissioner, Kanrup which I pr@ducod befara the .
appointment, It may not be out of plaé@ to. mcntion here that

‘the said Certificate has net baan eancelled as yat, but my
appointment has been terminated pufpertedly bas@d @n sam@
enquiry which was c@ndueted behind my back. e o

o e o i, [ rmens 6 s

4¢  That Sir, the Hen'bae car, Guwahati Bench has pazaeé
a judgement dated 18«3«95 whereby. although my. application
has. been diamisaed, 1t has been observed that it is wpen to
You te censider my appeintment witheut - rmference to the: rule -
of reservation if found. eligible. It is under this circums

stances that this representdtion has been filed.praying LT
benevelande of yeur Hmneur. -

Se - That 5ir, I hava proven my ability by qunlifying 1n
Lthe test cenducted by the staff sﬁlecticn cwmmissien. Nat-
withstanding the fact as te whether I bel@ng to Scheduléd
Caste Community, I hava eétabl&shad that I am eligible fer
'app@intment and as such there is no tmumﬁ&xnn tlpmdimant 1n
consldering my appeintment in the post of CIe:k which x uaad
to hold, Besides the humilauing aspeet of baing t@rminate@
inspite of having ceme threugh a regular pr@eeas of selaeti@n
mdy not also ba lest sight of, The same has. put me to: great

embarassment in the zwciety and has also eerimusly teld up@n
mny family.

)
!
i
1
{
i
!
.

It is therefore prayed that your henour waula take
a oonsiderate and. humanitarian view of the matter: and* ba -
pleazed to appeint me in the post of CIerk ‘and obliga. Sheuld '
your Hoenour be pleasmd to acceed to my prayer I ‘ghall “spare '
no pain to work upto the entira catisfaction of all concern,

Youra?t faithfully

5
Q%;m{ [Covaun )ywy
(IC[RPN ROY.)

C/.s Shri D, M, Roy,

ﬁ\'qﬂﬁqw{;e {E’ﬁ Ff?!‘ik{. West Gntanagar. Guwahati-781£311.
gt - 761611 .
wvoger Audi gyificer{Admi,
N, F Rary Maoligaon,

Guwabs '—-—"?1 Nl

ST ATAT




Admn/1=2B/85/2B [ 11257

. To
- Smte Kiran Roy,
C/o Shri D.t, Roy,
Railway Qrs,llo. 2667,
West Gotanagar,
Guxahati~781 011.

Sub :»Representatioh'consequeﬁt on CAT/GHY's
Jjudgement on order of termination.

Hith reﬁerence to your tepresentation submitted .
to the C & AG of India on the above ment ioned subject. I

am directed to intimate you that your representdtion has

been rejcctrd o 0

ﬁéputy'airectot/hdmn.:. ‘

\

OFFICE OF THE PRINCIPAL DIRECTOR OF AUDIT N.F. RAILWAY
- MALIGAON: GUWAHATI -11.

NO: Admn/1- 213/85/2]3/ tlgg

Dated

¢ [204-96.

Copy forwarded to the Comptroller & Auditor
General of India, Post Bag No,7, Indraprastha Head Post. -

Office, New Delhi~110 002, This has reference to Headquarter &i1 

-'s Letter No, 434-NGE(APP)/8-96 dt. 21-03-96, on the

subject cited above,

AC22496,

\

>C/ (

Deputy Director/Admno
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Adxnn/10-8/88/1007 / é (k ()CQ ' 7~8-;992.

To :

smt. Kiran Roy,
266/A, vest Gotanagar,
" - Guivahati=781011.

Subs~Igsue of sick certificate,

With reference to your letter dte. 7.8.92, on the
subject noted above, I am directed to state that as per
records of this office no Railway Medical Identity Card

was issued to yous

\

| Moreover, your ser¢ice in this office has also
“been terminated with effect from 06~08-1992(AN). As such .
no sick memo can be 1ssued to you by thisg /dffice,

V

,f/”’ ;?7;/

Audit Officen/ﬁdmn.
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4. A1l the Heads of -Offices in the IA&AD SRR
< (Except Qverseas Audit Officesy ' "
2. A.C.(CY, AC co(RY, Director(R) o
3, GBI, GE.IT, N, II(2- copies) N,IV(6 copimq\ M. 1(2 i
‘ coples) 1, III(Gr lI) CA.T, OE&A, BRS, EXam,ﬂan Y
Legal Cell. . ‘ RS
'SUBJECT Verlflcatlon/acceptance of caste certificates.producgd ch
L by. can01dates. : g AR : ot : %
Sj_r?"'.. -y, : _ . B
. 1. anm deected to enclose a copy of the Govt, of India,
"Department of . Personnel Penskon, *and Public Grievances(oepartment‘
" of Personnel and Tralnlng), Nem Delhl OM No. 36C12/6/88~bstt(SCT) R
- (SRD. 111} dated 24,4,199C on ‘the- subaect cited above, for = . AR

1n£ormatlon and necessary action, .
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S -Government of India, - ’ :

ffﬁ_Department of Personnel, Penqions and ]llLlC u;wevanCL
" (Department of Personnel & Tra&nlhg-

New Delhl the 2& ii 1999,

OFFICE Pu&DRANDUM

SUBJECT: VerllloatJon/aoccptanoe of caqte certltlcates
,produced by candldates.. :

crseeens
It }as been brought to “the’ notlce of the Govmrnment
tnat thorO are cases in which caricidates have produced false caste',
certificates as belonging to Scheduled Cagtes/Sched:l.d Tribes and
secured Central Government jobs ajdinst vacapcieg reserved for g
“Cs/STs Instructizns already exlst which provide thati” the sergiit
of -the cardidates claining to be: belonOJnﬂ to . SC/STS would be
terminated, if their claims are found to oe false on subsequent
;verlilcatlon through District Baglstaates.

2. ‘ At present the follomlna certificates can ‘bz acoepted
i by the appointing authorities as suflchent proof in: support of -
candidate's claim as belong lnq,to oC/oT :

{ I\LatrLCUla{-lr)n AT SCh@Ol l2aving certi ficate or bi. "th
{ cortificate giving the Cnste,communwty of tnc candxdate
[ and the nlace of his resitence, = . :
3, " It has now been decided that henceforth the’ certlflcates
‘as mentioned in para 2 above shiculd not be accepted as pro6f -
of caste at the time of initial appointment. The caute/Trlbe
certificates issued by the followirg authorities in the pr@qcrlbcg/
formn in Appendixs14 of the Brochure on Reservation for Schedules
Caotes/Schedul -d Tribes(Seventh Edition) will only be accept
(1) District Magistrate/Additisnal Listrict Magi. I
" Colle- ctor/Deputy Commissioner/Additional Deputy . Commi-
ssioner/Deputy Collector/Ist Class Stiperdary Magistrate/
Sub Divisionsal haplstrate/Taluka Magis rata/uxeoutlve
tagls trate/mxtra Agsistant Forn1351oner.

(2) Chief Presidency - agistratp/Addltiouql Chlef Pre51dency
Mag;strace/?reqldehcy Magistrate, - ‘ :

(33 Revenue OfIJCcr mt- below the rank of Tehsildar;. and'

(43 Sub~01v1s;oua1 Officer of the area where the candldate L
and/or hls fﬂmtlv normally resldes.' )

b, ' It has" also been declded that henceforth tho app01nt1nw
authorities should, in the offer of appointmeht to the candidates
claiming t:- be ‘bz 1on91nv to Schedtled”Castas/Scheduled Trlbes, 1ncl-'
ude a olause as follows°~" A
e prOV181onal -7

" The appolntment is | '&‘ -~ and is subj: ct to the .

caste/tribe certificates’ bﬁwn verified through the.

proo r chapnnls nd if the vnrlfleﬂtlon reveals that
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- Tribe, as the case may be, is false, the sorvrces will
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the claim to belon: to Scheduled ‘Caste or Sched.: 1ed

[ ]

be terminatzd forthwith wlthout assigning any fub&her
reasons "and. =~ . without prejudice to such -
further action as may be taken under the provisions
of the Indian Penal Code for prOdJCt on of false '

C: rtlflcates." 4

Mlnwstrles/Department/s are requestec to note {‘T
- 3l
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